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MR. CHAIRMAN: The next item is
statement by Shri L.K. Advani on the
deportation of certain people from Mum-bai
by the Maharashtra Government. Seeing the
way the debate has gone on now, I hope that
Members would put their questions one after
another and that they will allow each other to
speak and then the hon. Minister will reply.
SHRI L.K. ADVANI: Sir, in respect of the

earlier subject, I would like to inform the
House f 9@ Sre1 &1 gel & da¥ # 311

U Bl AR e AR s dodlo g,
Foflouwmo & SRREER SR ot W A iR
ffered sfiRe=7 & TSIvMd Slosflo Aok
SRe (18, 3 dF 9gt w o § R @
SIRIST o & foTy 3R 3T a1 SrRiars! d)At
g, 3P 3@ & fo| 9 due iR 89 a7
A o1 TS & Al

MR. CHAIRMAN: Now, the statement by
Shri Advani.

STATEMENT BY MINISTER
Deportation of certain people from Mumbai by
Government of Maharashtra

THE MINISTIER OF HOME AFFAIRS
(SHRI L.K. ADVANI): Sir, various reports
have appeared in media regarding the
deportation of Bangladeshi nationals from
Maharashtra. Maharashtra Government has
informed that they had despatched three
parties of deportees on 20th, 21st and 22nd
July to West Bengal with 24, 34 and 38
deportees respectively.

According to the information furnished by
the Government of Maharashtra, an elaborate
procedure is followed for detection,
identification, and deportation of illegal
Bangladeshi tminigrants. The suspected
foreigners are given adequate opportunity to
produce proof of their
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national status by way of birth certificate,
school leaving certificate, ration card,
electoral identity card, domicile certificate etc.
In the event of failure to produce any ..such
document, the suspect is charged under the
relevant provisions of the Passport (Entry into
India) AcV rules and the Foreigners Act, and
produced before a metropolitan magistrate
who gives sufficient opportunity to such
persons for producing proof of nationality. It
is only in cases where no such evidence is
produced to the satisfaction of the Court that
the Court grants permission to the competent
authority for deportation of such persons. The
competent  authority then issues the
deportation order under Section 3(2)(c) of the
Foreigners Act.

The powers of the Central Government
under the Foreigners Act, 1946, Passport
(Entry into India) Act, 1920 and the rules and
orders framed thereunder have been entrusted
to the State GovemmentsUTs with their prior
consent, under Articles 25&239 of the
Constitution. These powers inter alia include
the power to detect and deport the foreign
nationals staying illegally.

The procedure for detection ana deportation
of illegal Bangladeshi immigrants mentioned
in para 2 above is being followed by
Mabharashtra and other States based on which
such illegal immigrants are regualrly being
deported. Maharashtra Government has
further informed that the illegal immigrants
who were being taken for deportation thorugh
Indo-Bangladesh border in West Bengal were
detected to be illegal immigrants in
accordance with the above mentioned
procedure. It has also been informed that the
police parties escorting these deportees were
carrying with them deportation order issued
by the Deputy Commissioner of Police,
Special Branch-I, CID, Mumbai First and
third parties of M ana 38 deportees
respectively were handed over to the West
Bengal Police at the instance of local district
administration. The second party of 34
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deportees was obstructed by a mob oi abQut
9000 at Chengail Railway Station in Howralt
District on 22.7.98 which snatche<i away the
deportees:

According to the information furnished by
the Government of West Bengal, they have
informed the Governemnt of Maharashtra that
prima facie it has transpired that some of the
deportees i“rought by Maharashtra Police
were Indian citizens belonging to some
districts in West Bengal. They have also
advised the Maharashtra Government that
while deporting, they may ensure prior
intimation and proper coordination with the
West Bengal Police.

The Government of West Bengal has
further reported that on a Writ Petition filed
by some deportees, the Calcutta High Court
has restrained the Union of India and others
from deporting them till 28th August, 1998.

it Ao feuE (BRI ) |whT off,
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R TR §7 98 Y19 Pq aF TR 811
3R AR BFT? s & R AWRet & gRT
ST & U YT g HERTS ARPR B
ST 1 S & &, R 31 Tl & b
9T AT &g & AgHifoed AT Bl
amelredT § ifes grs dfee o @g fear s
ST o HEIl SIS &I U A B, T
ufpar 2 5 gfor ugal dfey AmRael @t
g B ©, (Y I8 RRWIR el 2, SHSP
915 3T H WIS[T PRA &) 99 If&TeAd Bl
fearg 81 S © & sreTed W uRed wfey
RS oy fageh FRe €, T S9d
JIICT T MY BT 1 a9 §9P s
qfera &1 faaaiadn ) we far < a1 21 §
3 HEled | ST A18d § &b 37T &1 aRiRg
F eI B O TR ®, R 98 IR T8l
T €2 1 59 I H forell TR & e ot
SRR 21 37y faeRidl @l yed & fog sAR
< W Sl Mgsers=d FaiRa & =i €, w098

AR I8 #30) Sft & 99T &1 H W@ HRal §
IR TIH 9 I -9 F Y AT ITh
FHeT G ATEd gl HERTSE TRBR P ST &

gt 8l 87 § w0 St 9 S e § fos
ST G B Sexd 82 RT 1946 b [
BRAE Vo’ A ff ) geR & Fegd @)

5 20 3R 22 JelTs & g oo & R ARSI
DI SIS o7, I FHY 319y et AR 9 &R
TE HA S 7 99 91 B YT U a9 F
H1EH F BT 81 3T ANRD] $ I b qds BT
IR HTE & AR dIeR TS 8, TAGCRA Mg
PTS ¢, gAY J 161 PR 3% & b 98 IR
ANR® €1 FAT 7SS MY IS AR dleX Pl

AR HEYH Bl B o-eell aaHE
gRYed #7? AEISY, Gs H 48 TR qaE
gais U € T IRM $1E 3R dIer a1
BRI B ol €1 39 999 IR & IR faare 58
&1 §, IS 994 &I 91d 8, 79 H 9 @G Bl
Hew Tl 1| q9 19 AT B e W 5D
R @t T o 5 g78 F 48 FARR

g B o # it fageh &1 IRan
AR ST et Al §72 T FoifthherT o
UH aTel 2-3FR 39 vy w= #35) Sft garer
STefil 1 g Hexal BNfl wiife & I8 el
qoiT AN 6 Fadar $ AT S
T 7 3 9gd b AYR W ds b
el gaifeal & ST IR R W)
o T €1 AR, B9 SIETeld &1 HRIdTE! IR
Pig e 7 e € TR g ARREar
T I 1 IR ST 9 g AT E R/
WRER 1955 & [ RiomRm vl # foedt
YPHR P AT W TR o1 & &2 SN T &
ST U¥ &, Ga AR 8 #A1 Sff 7 9RA &
ar<Ifae ATRST BT IRET 95 <7 BT U=
IGAT FTET AT, T I TG Bl AB

AR gEIfedi 7 .. (F@U ) ... & e,
I AT SINTC... (SFqETH ) ...

st @M THIE Sifdt (SR WS )
TEled, 98 ddbe IRCIovie 3 &ode ©,

FRIfPpe & T HTI9 87 T I8 D
AT HEIY, AU TR b 91l X2 Bl

sft qufy - FRfPeT 9T ® T (
IUM) ...

SHRI MD. SALIM (West Bengal): Sir, we
should have two sets of statements, one from
the Government of India and oi;e from the
Government of Maharashtra!

oft wora fFreu . "', 1994 H U @aR
ars Al ... (FFUH)
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sfygumafer : eft W 8 Ssire)

it dor few : HEISY, 1994 | U @R
31Ts off 3iR 99 R 9gd faare So1 o1 fb gas |
48 BIR TSR GAUNSAT T AU dlex BIS
3R ITe T 1 foraT 1 99 wHY B9 S A
FAE AR A gHD ReRa R A gAE
TN ¥ 319 591 RIBRIT B Al Teablel 4o
AT IAgeh &A1 E0TH0 YT 7 FrS B AGSTT
AT A NG B BT A< T o1 3R =i
BET AT {6 Bl AFTRST BT BT g9 a1yl
TR 99 T 9gd UR-INET g3l 3R F®
o Tt - g ok faman Sa T
ol A9 WEd P M AR gt WA g g
AT I AT T DI AN el b
# A e H@A Soff § go aredn § & @
TS B I AIGT AT 7 R Hehed o
BT Bls oo 82 R e eh amRet = Tora
AR & waeTaT el H I 81 3 for §
T ITH! BEEAH A BT R 4 AR fean
SIQm?

TEIGd, PRel-gael YR O e 9
AR B SIS fhar T o, 99 9 W
BTas] STel 7 g WCRM & UM 31 b 1T,
B fHaT TR, 316 # & §WIR ARl 31 98
s &1 g far 98t & g IS g &
feurae 91§ go @ g & o9 S
fSUICer gor Al 98 e JfaTerd b A<l A gafl
27| ST P AT BT HTATFTIT 81 8T AT 3R
9 99 R CH fhar a1 @ [fgad dk w
ST BT HRATS | T UEATS 15| T Tl &
% I8 dere % BIC I A AT I8 HA SN
HTFT 3MME BIC F RIT H & S....

Y [rurafer : -2, 3179 71 H7a AT

it wora freaw : 99, § T TE A @1

it Tl ; Stros A foram el ey fanedt oft
uTt @1 A AT ARG I AT ] T,
3T fordT T T A SifoTg|

oft dor e - e B T HeHEe 3%
BT F AR F AT T8 730 off 39 femass
P Raetre fohsdl ff TR & PRATS BT YT W
g7
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HEIEY, 3 # J3I U 31 JaTd iR Je ol
GfeHt el | ST ©F HHET IHNET qar
Sl BR fhaMier ISt g8 81 § @t & 47
SOl T & I JO1 o, § ST TB
SR o1 Fredl A1l J4 9 gol & a8
A B & A SR BET 6 ydeA gl
el ot IR A W T2 g &1 S Far b
T P UR FraRel wEd € R 3 Ww
fRrgRar X&d €1 98 & UP fh IR R 98 U9
&1 72 8 3R TN R W R dF $U e 78
BT 81 Q1 Ud S ¥ 91 S I8 § I
ST AN UHeH Goll 8, BIs AH-CIdh
e &, | 41 7l AEIed & Yo @ fo @ afeae
A | S T W TR B S AT NG B
W B BT PIg URAd 82 Ui el
ool 59 el #§ JHIeT 50 G S
FAUfSAT I o1 g &1 S 50 g gaifsai
BRI S A, SO A 981 B 9 A IRBR
B w1 b TE Bl gqD N BEEE B
F1fzyl...

it wuTafey - 7 81 R, BT ST

sft o foReuH - af 1993 W U IR 3 AT
J oot 9 59 St AR &1 feure fuar
ST 8T AT S 954 YR -IRTET 37T A1 99 2R —
BT YRT YA & & 1, YRT R o Tl
T8 W3 #eley | Yol dredl § & fod ufe
ATl H 1993 F DR 1998 B I H ol &
fra Frereeis &1 feure frar mn? wife
& MNP & b 2R IR & 918 319 Jaig 7 o,
[ AERTS TTa-HC & URT BTl 8T8 DIC Bl
T AT ST AT &, 3T VAT X & b grarg A o1
S dreneet € STF U & fwE @
TIC YEATs ST FHeh 8, SADI 1T S Tl
gl ool # o axe & fuIce o T € &l
I TRE F s A o e

ft Al ; oy BIE F Ao AR A
%D H7d Byl

it wiorg freaw : § 3o el SR

ft AR : 3T SR @H B

st dor T - W, § @H R @ g
HERTS, WHR B b5 WHR [H9 TWE &
G 54 IRE &) FETI <1 FT8T 2 <1 Sif

el gaufedl & fSuce s &1 ufear om

TS
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S &, S IR o 7T & SAH! AT 7 Y
3R P! AR SR @1 AT

#Y JruTafay : &1 T o fasa $AR Ao

Mo o FaR s ( faeed ) : qumfa
AEIey, § Pad qI-d 9 B FIRfBeH
e g1 59 al el T B {3 derenmy ) &1
ARl & M W < A Tt 78T S Gan
3R 9 & Fpre a1faul 3R S e SoHR
A Y& € 3R I8 3T a7 o WY W 8
1 39 HROT W I8 G T8l 8 o §1 8
7= Wy 7 ®E {6 AERTg TaEe @R
afeeHl de B AT # ATeT-9gd wavg Bl
ITHI PEAl © 5 P 390 IRAY o IR
TERTS, AT BT HEAT & b SGH IT &
AT W 39 AR BM DI fhar = g1 S A
BT b AEH A BI IS AR T d9ST Ao T,
ITh! afeel e B gferd & garel &)
AT, U B I BTl a1 [haT ST FhT| 3R
SIP] HERTE Tg-He Aodl 81 3R T87 TR U8l
STHRAL <1 & 3R Yferd P garel - ol §
A1 § wHe g fb I9b <R BIg T BT
IIRYI T I 91 FIg T8 & {5 & v el
AT J A9 <d WAT g 9T o7 76 99 |
ST PRI I HG TR gAIS IF M §
AR 79 A A-IR R P B feelt 7 3y
gY 1 7 ot g fafergr @t RS 21 7a gW
e s=olid @ 9, S9a! Ta9e o I8
Rare < oft| S AT o1 R o i ET B R
ITH! frepTer S R8T 87 § 8 WA S 4 I8
ST =TET g1 S AT T oY 1 AR <9
P AT Bl T A9l IOREX &A1 901 8% U
BT UF IREY v a1 A SR T dererreeh an
1 FTS fear 9l afs &9 § SHB Frdrem
P G DY ST $HB IR H STdT T AT §?
R $H T H AR & STH! BT BRb
TP RIS S B AT E?

Pl IR H UH GaR BUY off| Bel AR I
D! BT oft 4 Her o1t fF TR 31T 31
9 5 PI T8l of T8 &1 399 ¥ SIAMHS Tl
21 9P TS AR JHAHMI A FaY I AF S
g1 S8 BT foh ST U8t ST e efl BT an
T I WER S99 ¥ 9d T 2| I§ GHaR
frEteTs, YT &1 WaR
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oY 3= ®el & 9 i) &l el s
g B & Sd! T8 X1 BT PR 2 21 9
I T Y| SIP U Iy UGS el &l
3fR 80 A BT AT ST UST| T TR ATSHE!
IRfAT ... (HaEM) ...

SHRIMATI JAYANTHI NATARA-JAN
(Tamil Nadu): Sir, how is it connected with
the statement? They are talking about
everyting. We will also talk about everything.
I will talk about Gujarat. I will talk about
what is Happening in various parts of the
country. (Inter-ruptiom)

500 T AR wegl 311 : W, § ¥ g ¥E
g ..(FaUH ) ..

MR. CHAIRMAN: I Think the statement
of the Minister is very particular. You confine
yourself to the statement.

10 T AR Ao : f59d IR H sl
P S B T &R IE FEr o7 W@ T B
AR BT 8T U1 9 ST .. (G ) ...

oft wumfa : o § 59 S8 Confine
yourself to Mumbai

Mo ST PR FAeaT= : T & 3faX ASRT
PR I PR B! E... (AL )...

#Y W [HIE SRS : Tpel b IR 1 a1
PIE ... (AU ...

PROF. VIJAY KUMAR MALHOT-RA: It
is a PTI news.
SHRIMATI JAYANTHI NATARA-JAN:

Sir, who will say, "It is true"? {Interruptions)
Who will say, "It is true"?

st 0 T AR AR - uE didieng ®
RIS g iR 3% te WA TS B

it iy ;o B9 fAfRer & Roie €
9 W AT IR 1 Confine yourself to the
statement.

00 fISTI $AR T : 3R SRR &
I Ao & HRATS T BIS T Bell & FIT
I9F € W I I HRAS B SR I[WA?
RISEIIICNER G B G BT B B I 1)
STATSI BT T 7| R FERTE, ARG
B A T T MY ? ... (G )... HERT
IRER DI BRIATS
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HRAT —1RY ... ( =Y ) ...Shouldn't the

Maharashtra Government do it?

sft|umf . @ 8T Aelcad 9

PROF. VJAY KUMAR MAILHOTRA: Saudi
Arabia has sent back two lakh Bangladeshis.
{Interruptions)

i Taf : T BT AT a9
st Wora freTw : SRR ¥ sa9 WR
RE? .. (FFUM) ...

Now, Shri Nilotpal Basu will speak.

(Interruptions) Nobody else will speak.
{Interruptions)

SHRIMATI JAYANTHI NATARA-JAN:
Sir, he is asking,."Why do you have love for
Bangladeshis?" He is saying that you have
love for Bangladeshis {Interruptions)

SHRI JIBON ROY (West Bengal): Sir,
{Interruptions)

MR. CHAIRMAN: Nothing will go on
record. {Interruptions)

I agree with you ...[Interruptions)...
Nothing will g0 on record.
....{Interruptions).... Please.

....{Interruptions).... Nothing will go on
............ (Interruptions).... Please sit
...(Interruptions).... Please sit

(Interruptions)......... Mr. Jibon
Roy, please sit down ....(Interruptions)....
SHRI JIBON ROY:
SHRIMAT LJAYANTHI
NATARAJAN:

SHRI MD. SALIM: MR. CHAIRMAN:
Mr. Jibon Roy, please sit down. Mr. Nirupam,
when you say something, they will respond to
it. This is not a good thing. As I said earlier,
let everybody make his viewpoint. Please allow
him to speak. We should hear him. Please don't
interfere. They were good enough not to interrupt
you in spite of their reservations.

Mo frer HAR Fegh : W, i IR '
UE AR @M
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MR. CHAIRMAN: Shri Nilotpal Basu. 2.00
P.M.

SHRI  NILOTPAL  BASU (West
Bengal): Sir, first of all, we welcome that
the Home Minister has come out with a
statement though I must concede at the
very outset, that we are very unhappy
with the statement, not because we do
not agree with many of the points but
becasue a sheer contempt for
parliamentary ~ proceedings  has  been
shown in the statement. I start from the
very first line of the statement. It says:
"Various reports have appeared in the
media regarding deportation of
Bangladeshi nationals from
Maharashtra." I would like to draw your attention to
the Special Mention that I made in the House
on 23rd of this month, that is, last week. That
was specifically on this particular issue. The fact
that this issue had been raised in the past in
Parliament itself, in both the Houses, and that
the hon. Members belonging to both the
Houses of Parliament were meeting the hon.
Home Minister and they were trying to
communicate with the hon. Prime Minister, all
these do not find mention while the
Government is responding to the issue. This is
most unfortunate and it smacks of Uttar contempt
for Opposition and Parliamentary processes. I am
sorry to say this. So far as the statement itself is
concerned, it has acted as a conduit for sharing
information with the Hoiisc, information which is
passed on by two respective State Governments,
namely the Govemment of Maharashtra and the
Government of West Bengal, save for a small
portion in para 4 where it states:

"Procedure for detection and deportation of illegal
Bangladeshi immigrants mentioned in para 2
above is being followed by Maharashtra and other
States based on which such illegal immigrants
are regularly being deported." Now, it appears
from the statement that this is tiie observation
of the hon. Home Minister. Therefore, my first
question is: Is the hon. Home Minister, by
this,
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contradicting the statement of the West Bengal
Government that there is a prima facie case that
quite a few number of people (who were sought
to be deported are bona fide citizens of the
Republic of India? My second question is: Is the
Government of India aware of the fact that the
West Bengal Government is not opposed to
deportation of Bangladeshi nationals illegally
infiltrating into this country as such? I would like
to know whether the Government is aware of this
because nowhere has it been mentioned in the
statement that while communicating with the
Maharashtra Government, the West Bengal
Government had also made itself very, very
clear that the West Bengal Government, in
principle, had nothing against deportation of
Bangladeshi nationals as such. I am given to
understand that the communique that is there
between the West Bengal and the Maharashtra
Governments, has ended saying and I quote: "Be
it as it may, we, on our part, wish to assure you
of our full co-operation and our assistance of
highest consideration." Is the hon. Home Minister
aware of the fact that the basic opposition that the
West Bengal Government had expressed was
about the manner in which the whole issue was
being handled by (he Maharashtra Govemni”ent
in the sense that the fact that the Kurla Express
was coming, the fact that the so-called
deportees were being brought that could create
a situation which would endanger the law and
order situation and which could have resulted in
Mumbai's police opening fire,

1 mean, that all these things could have happened
was not made known to the West Bengal
Government at all. There was no prior
inforamtion. Is the Home Minister aware of this
fact? Then, I come back to that portion in para 4
which I referred to earlier. The Government has
concluded ithat the procedure for detection
and deportion of illegal Bangladeshi nationals
mentioned in para

2 above is being followed by Maharashtra and
other States based on which such
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illegal ~ immigrants are regularly  being
deported.”

Mr. Chairman, Sir, with your kind permission I
quote some Indian citizens from West Bengla,
who have spoken to the Press. It has come in
an article, "Bengalis Live Through Nightmare",
in the Asian Age of today. One person said, "I
have all the papers. I can prove that I am an
Indian. When I show the Gram Panchayat
certificate, my school certificate and my Ration
Card to the Police, they say these can be bought
for ten rupees. I have my Voter's Identity Card
too, but the Police does not accept it. This is
ridiculous. These are documents issued by the
Government in this country. How can the police
say that my documents are false?" Is the
Government aware of such cases? Is the
Government aware that there are such individuals
who, in spite of their best efforts and even after
producing the kind of documents that have been
mentioned here, are having their bonafides being
challenged? He goes on to say, "The Police
wants Birth Certificates, which most of us don't
have. The rule regarding registration of birth came
into effect in West Bengal thirteen years ago. I
was born before that. I am 28 now. I don't have
the Birth Certificate. But I do have the
certificates issued by the Cram Panchayat and
some other documents showing that I am frofu
West Bengal. Aren't these proof enough of my
identity?" Sir, I would like to ask, through you,
the hon. Home Minister whether he is aware of
this kind of a situation. I would like to ask the
Home Minister because this is the venion of
those who are being alleged to be not Indians.
But yesterday one private TV channel transmitted
the news in which there was a clipping where a
very high-ranking Police officer of Mumbai Police
himself conceded that the procedure that was
being followed in Bombay was that the Police
picked the people, kept them in Police custody
and that the verification of their status, whether
they are bonafide



281 Statement

Indian citizens, had to tie conducted during the
period of their confinement in the Police custody.
Is it true or not? The Police officer was stating that
any person facing such allegations can have his
legal representative plead his case. Sir, earlier also
in my Special Mention and now here, we have
mentioned time and again that the so called
controversial people are mainly the zari
workers. Not many people know that it is from
those districts of Bengal that these people work in
zari industry, in diamond polishing industry and
they do small jobs. So, I would like to know
whether the Home Minister is aware of the
execution of this particular provision of the.
Foreigners Act, that the onus of proof is on a
person of such poor background through his
legal representatives. Is this the contention of the
Government of India?

I would also further like to ask that certain
statements are being made by the Government of
Maharashtra about what the procedure is. We have
absolutely no disagreement about the procedure
because Article 3C(2) which is being referred to
States says, "...shall, if he has been required by
order under this section not to remain in India, meet
from any resources at his disposal the cost of his
removal from India and of his maintenance
there in pending such removal". There is no
actual procedure laid down. How is the
Government assured that the stipulations actually
laid down formally on paper are being actually
implemented? I would like to know whether the
Government of India has any mechanifm for
monitoring whether what the State Government
is saying is factually true or not. Sir, we are dealing
with a situation where a wrong identification could
actually lead to a situation where there will be
abrogation of Article 14 and 15 as enshrined in the
Constituton which protects an individual from
discrimination on the basis of religion and
language, etc. etc. So, the significance of this
issue is that any wrong, any mistake on its part
will lead
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to 'the abrogation of fundamental right that is
enshrined in the Constitution. Here, Sir, I
would like to quote from a Supreme Court Order
which was passed by hon. Justice Sabyasachi
Mukherjee in 1990. It was in the Gurbaclian Singh
v,s Satpal Singh case, AIR 1990, serial
number 201, and there he observed. "The
courts must strictly be satisfied that no innocent
person, innocent in the sense of not beig guilty of
the offence for which he is charged, is
convicted even at the risk of letting off some
guilty person". Sir, I underline the words 'even
at the cost of letting off some guilty persons'.
Sir, I underst”d that the basic jurisprudence in
this country is based on this principle ouiy. So,
does the Government of India realise the
implication if there is a fah,e identification in
nabbing illegal Bangladeshis? That is what I
would like to know from the hon. Home
Minister.

Finally, Sir, we would like to say that this is
not really a very good kind of situation,
slanging  match  between two  State
Governments. I want to know whether the
Government of India will intervene, whether there
will be such statements by responsible Chief
Ministers, ~Deputy ~ Chief ~ Ministers  that
Communists are unpatriotic; they are betrayers
and they should be driven out of this country;
they are defending Bangladeshis; they are
defending illegil immigrants.  Sir, the'entire
contention is (Interruptions ... We have placed
on record the view of the Government of West

Bengal.

Does the Home Minister think whether we are
talking of national unity...

M0 fIer AR Aeg= : SR 99 St 3 B
e, AT FeSil A S 91 el ... (TaHT )
R I f RS 7 amiaft?

SHRI NILOTPAL BASU: Sir, I am not
naming anybody. He is bringing in ihe names of
those ~who cannot defend theselves.
...(Interruptions)...



283 Statement

oft Hiewe Wil : TERTE A M IWARE ... (
YT )

MR. CHAIRMAN: Please sit down.
...(Interruptions)... Please sit down. As long as
Shri Nilotpal Basu does not yield, nobody has a
right to speak. ..{Interruptions)... He is
winding up. ... (Interruptions)...

SHRI JOHN F. FERNANDES (Goa): He is

in the other House. He cannot defend himself
here.

W 0 RS AR W@ ¢ W Wise AH
3SR T, I8 iRl Sf &1 M forn, S |req
BT foraT They are not here. ...(In terr
up tions)...

SHRI NILOTPAL BASU: I have not
mentioned anybody's name, Sir. I have not
named Mr. Munde. He is naming him
...(Interruptions)... The Chairman is there to see
whether I am digressing from the rules or no.
...(Interruptions)... Don't act as self-appointed
chairman of the House. Sir, therefore, I am
concluding with a very sad not and 1 would
like ...

50 s AR we@n ¢ e Al g gl @l
AN & .. (T ) ...

SHRI NILOTPAL BASU: What is this? I
did not interrupt him.

MR. CHAIRMAN: Mr. Basu, why do you
respond to him?

SHRI NILOTPAL BASU: So, Sir, I
conclude with a very sad note and put this
question sincerely from the bottom of .Tiy
heart of the Home Minister whether the
Government of India will really intervene in a
non-partisan manner to see to it that this kind
of unseemly developments don't create that
kind of a friction between two elected State
Governments that the unity and integrity of
this country is endangered.

ft Wy g Miaw ;. (ST AR ) : onRax H
el 97 Pal Bl

Mr. CHAIRMAN: Shri Gurudas Das
Gloria.
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MR. CHAIRMAN: He knows
...(Interruptions)... Mr. Gurudas Das Gupta, he
warns me to tell you as if you do not know.
...(Interruptions),..

SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, the situation as it exists today in
the country is centring around the issue of so-
called illegal Bangladeshi immigrants. Sir, it
has become too serious and extremely critical.
I say that it is critical because two State
Governments have two different perceptions
on an important issue. If the perceptions of two
State Governments differ on such an issue,
should the Central Government take a stand as
they seem to have taken through this statement
that they are, in fact, upholding the position of
one State Government without making a
serious and objective appraisal of the
problem? Sir, this is a very serious charge
against the Central Government. ...(Inferrup-
tions)... It is a very serious charge, if it is
allowed to be made, because it is a federal
country. The State Government of West
Bengal believes that some people who were
sought to be deported were Indian citizens.
The position of the Maharashtra Government
is that all norms are being followed and
according to a court verdict they are being
thrown out of the country. In such a situation,
the hon. Home Minister says that everything
is being followed by the Government of
Maharashtra and other States as a result of
which such illegal immigrants are being
deported regularly. It means that he is
upholding the position of the Maharashtra
Government. Is it being done because of a
political affinity? ...(Interruptions)...

SHRI SANGH PRIYA GUATAM: He has
said about other States also. ...(Interruptions)

SHRI GURUDAS DAS GUPTA: Sir, itis a
very serious point. ...(Interruptions)... It is a
wrong thing if this is being
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done for a political affinity. ...{Interruptions)... If
it is being done, then it will have far-reaching
effects on the federal structure of the country.
The hon. Home Minister and the present
Government must realise the serious
consequences of the statement that is sought
to be made by the Home Minister of the
country. This is an important issue because in
future many such differences may arise
between two State Governments and the
responsibility of the Central Government is to
sort out the conflicting problems and not to
take a partisan stand. Sir, my opinion is that the
Central Government is taking a partisan stand
on this issue. Secondly, Sir, everything is
sought to be done on suspicion. The most
important point is that the Central
Government must understand that many
things are being done just on the basis of
suspicion. Is it a crime to speak in Bengali?
..{Interruptions)... Is it a crime? ..{Interrup-
tions)... Has Bengali been outlawed?
...{Interruptions)... Sir, today morming ...{In
terrup tions)...

SHRI M. VENKAIAH NAIDU
(Karnataka): Sir, he is creating an
unnecessary controversy ...{Interrup
tions)...

SHRI GURUDAS DAS GUPTA: Sir, today
morning I received a telephone call from
Bombay and some of my friends were telling
me that if a group of people standing on a
pavement is speaking in Bengali, then the
police swoops on them and takes them to the
police station. ... {Interruptions)...

PROF. VIJAY KUMAR MALHOTRA: This
is a  wrong statement.

... {Interruptions)...

SHRI NARENDRA MOHAN (Uttar
Pradesh): Sir, he is making a statement which
arouses the feelings ...{Interruptions)...

sft dorg frem ;- W), 989 § 98 e
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SHRI M. VENKAIAH NAIDU: Sir, he is a
senior Member. ...{Interruptions)... He should not
bring in any such issues which hurt the unity of
the country ...{Interruptions)... He should not bring
in such issues because it will go against the
interests of the country ...{Interruptions)...

oY Jorg foreum : O), 9RH A $ T
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MR. CHAIRMAN: No interruption
will go on record ..{Interruptions)...
Nothing will g0 on

record... {Interruptions)... My dear friends, if he
does not yield, nobody should get up
...{Interruptions)...

SHRI NARENDRA MOHAN: Sir, I am on
a point of order ... {Interruptions)...

MR. CHAIRMAN: What is the point of
order ...{Interruptions)...

SHRI NARENDRA MOHAN: Sir, my
(Mint of order is, is this House discussing
an issue on language controversy or on
some other issue? ..{Interruptions).. Are
we discussing a language controversy or
are we discussing about the deportation
of Bangladeshi people?
...{Interruptions)...

MR. CHAIRMAN: That is not a point of
order ...{Interruptions)...

SHRI SATISHCHANDRA SITARAM
PRADHAN (Maharashtra): Sir, I am on a
point of order ...{Interruptions)...

MR. CHAIRMAN: What is your point of
order? ...{Interruptions)...

A AT vEE - WR, BIs A A st o
fIaR 3G 999 ... (FAYM ) ... SRIYAT Arral
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MR. CHAIRMAN: Mr. Sanjay, now, you
should behave like them as they behaved with
you ...(Interruptions)...

SHRIMATIJAYANTHI NATARAJAN:

MR. CHAIRMAN: 1 agree with you
...(Interruptions)... That is what 1 am saying

...(Interruptions)...  Please sit down
(Interruptions)...
Y 43 TSY, S8 WH B oI+ SIRTY)

Nobody's remarks, whoever interefers, will go
on record ...(Interruptions)... Nothing will go
on record ... (Interruptions)...

SHRI MD. SALIM: »
SHRI SANJAY NIRUPAM: *

SHRIMATI JAYANTHI
NATARAJAN: *

MR. CHAIRMAN: No

...(Interruptions).. No...

(Interruptions)...

SHRI SATISHCHANDRA SITARAM
PRADHAN: * SHRI KHAN GHUFRAN
ZAHIDI: *

MR. CHAIRMAN: No, nothing
...(Interruptions)... ~ No  point of order
...(Interruptions)... Now please sit down
...(Interruptions)... What point of order?
... (In terruptions)... No
... (Interruptions)...

SHRI NARENDRA MOHAN: Sir, I raised a
point of order under Rule 238(ii) which says, "A
Member while speaking shall not make a

personal  charge against a  Member."
...(Interruptions)...
SHRIMATI JAYANTHI

NATARAJAN: *

MR. CHAIRMAN: What is your point of
order? ...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, he is
making an offensive expression about

[RAJYA SABHA]

*Not recorded.

by Minister 288

the conduct of hte proceedings of the House
and more over, raising a language controversy
..(Interruptions)...

MR. CHAIRMAN: The point of order raised
by Mr. Nanendra Mohan is under Rule 23a (Hi). It
says, "A Member while speaking shall not use
offensive expressions about the conduct of
proceedings of the Houses or any State
Legislatures." It is out of order. He is not making
any reference to anything ...(Interruptions)...

SHRI JANARDHANA, POOJARY
(Karnataka): Sir, Rule 235 (ix) says, "Whilst the
Council is sitting, a Member shall not obstruct
proceedings, hiss or interrupt and avoid making
running commentaries when speeches are being
made in the Council." So, the hon. Member is
being obstructed ...(Interruptions)... It is not
good ... (Interruptions)...

MR. CHAIIIMAN: Mr. Sanjay, I do not
know why you are standing up again and again
...(Interruptions)... As far as the point of order
raised by Mr. Janardhana Poojary, under rule
235(9), is concerned, it is right. But, my difficulty is
that most of the Members daily behave like this.
What should I do then? ...(Interruptions)... Please
sit down ...(Interruptions)... 1 can tell you
...(Interruptions)... Please sit down. I can tell you,
when he was speaking today, in spite of the
provocation they had, they exercised restraint. I
must appreciate them. The way they have
done is exemplory. Please do not interrupt any of
them.

SHRI GURUDAS DAS GUPTA: Sir, if I
come back to my submission, my point was
that everything is being done on suspicion,
without establishing facts and without going
through the normal procedure and method of
investigation. May I ask the hon. Minister
...(Interruptions)...

SHRI NARENDRA MOHAN: It is a judicial
pronouncement, Sir. He says that without any
facts ...(Interruptions)...
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MR. CHAIRMAN: Mr. Narcndra Mohan, I
have just told you that he is speaking, and
unless he yields, you cannot interrupt.
...(Interruptions)...

SHRI SANJAY NIRUPAM Sir. he is denying
court orders ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir, I am
not denying ...(Interruptions)... What is this,
Sir? ...(Interruptions)... I am only referring to
the statement made by the Government of West
Bengal. The Government of West Bengal is
saying is that those who have been deported,
include a number of Indian citizens, belonging
to some districts of West Bengal. So, on this
basis, I come to the conclusion that what the
police is doing there, is definitely being done
on the basis of suspicion, without any proper
investigation and collection of evidences. May I
point out here, who does not know the police of
this country. The police works under nobody
anywhere. The police has been acting against
the provisions of law in most of the cases.
Therefore, I have a suspicion that the Bombay
police is also acting against the provisions of law,
and that is the stand taken by the Government of
West Bengal ... (Interruptions)...

SHRI SANGH PRIYA GAUTAM: Sir, I
am on point of order. ... (Interruptions)...

MR. CHAIRMAN: Under which rule is your
point of order ...(Interruptions)... Under which
rule ...(Interruptions)... No, no point of order
...(Interruptions)...

SHRI SANGH PRIYA GAUTAM: Sir, it is
not under any Procedural Rule. It is based on
logic ...(Interruptions)...

MR. CHAIRMAN: You have to refer to the
Rules of Procedure, and not your own rules
...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir, when
we are discussing a serious human problem, which
affects the federal unity of this country, let me
expect that all of us will be less sarcastic, and all
of us will be more attentive to this serious
human
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proDlem. Let us nut be sarcastic, let us not
sling mud, let us try to know what are going
to be the implications of it because the
Government of West Bengal is saying that
citiziens of India, living in West Bengal,,are
sought to be deported in thie name of foreign
infiltrators. That is the charge. My short point is that
the law should ttke its own course in the case of
those who are illegal immigrants, whether they are
in Delhi, whether they are in Bombay, whether
they are in Nagpur. There is no controversy on
that. But, the point is, a bogy of Bangladeshi
infiltrators, on the basis of suspicion, is being
deliberatly launched, is being deliberately
raised because of certain other bias, without
confirming who is a efti*en of India and who is not
a citizen o”ndia. Sir, a statement has been made,
you will kindly recollect, that 38,000
Bangladeshis are there in India. Somebody is
saying that 1.5 crore

Bangladeshis are there in India, who are without
valid documents. Who made this assessment? I
would like to know from the hon. Minister if
there is any confirmation of this allegation that
there are 1.S crore people, who do not belong to
India, who have come from Bangladesh
...(Interruptions)...

MR. CHAIRMAN: Please do not interfere.
...(Interruptions)...

SHId*"GURUDAS DAS GUPTA: I do not
know. ...(Interruptions)... Again, Sir, this is not
the way the House should function. I am not
putting the question to the hon. Member from the
ruling party. My question is being directed to the
hon. Home Minister. Let him confirm. And
what is the basis? Because it is being said that a
birth certificate can be procured for Rs. 5. It is
being said that the electroal identity card can
also be purchased. If everything can be
purchased and sold in this country, then there is no
basis for discussion. ...(Interruptions)... There
is no basis. Then it is the police report which I
have to believe. The only alternative fol me is to
believe the police report. And fit the
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police so reliable in this country? Wherever it
may be, even in West Bengal, even in Delhi,
we have to believe only the police report. If
this statement is to be accepted, then the hon.
Home Minister has indirectly said, believe the
police report only; because, in the background
of the allegations all these documents can be
purchased. What is the truth? The truth is that
thousands of Muslim youth have somehow
been able to get expertise in certain types of
works. Polishing of diamond, ornament-making
and stitching of embroidery. They have
somehow inherited this particular heritage, this
particular expertise. They live in some States,
in some districts of West Bengal and to find
work they go to other States. That is there only
fault. There is a problem of unemployment.
Therefore, they are doing these jobs in other
parts of the country. My charge is, my
suspicion is that ...(Interruptions)

MR. CHARIMAN: You are saying final
and after that final again ...(Interruptions)

SHRI GURUDAS DAS GUPTA: These
people are sought to be uprooted. That is
where my concern is. As a citizen of this
country; as a person who is a resident of West
Bengal and as a representative of the people
of West Bengal in this hon. House, I have
every right to express concern that my people
are being harassed because they speak Bengali.
My people are being harassed because they
work in Maharashtra; my people are being
harassed because they work in Delhi. Should
that be allowed? If any witch-hunting is allowed
against the Bengali workers then Sir, -it is
going to have very serious repercussions in
the national political scenario of the country.
People should behave with responsibility. The
Government must behave with responsibility,
it is not by accepting the police report that the
Government can behave in a responsible way.

Lastly, Sir, I only wish to warn that if these
wild allegations are made, if somebody
raises the issue of illegal

deportation, should the accusation be hurled that
you have love for the people of Bangaldesh? What
is the harm? I have love for the people of
Bangladesh. I was born in Bangladesh before the
country was partitioned. I have love for the
people of Bangladesh. I have love for Bengali
Ilanguage. I have lovs for my young Muslim
workers who do work in different parts of the
country. I have love for them. Is that a crime? That
is not the issue. The issue is whether they are
militants or some Indian citizens who are being
illegally deported. In some cases they are being
ilegally deported, but not all. And the police is
behaving in an indiscriminate way in a high handed
way. People are just picked up from their
residences in Bombay. People are being arrested
from slims. People are being picked up from
anywhere they like.

Sir, there is another aspect. It is being
openly said that if you pay Rs. 500, you will
be let off. Those who are not paying Rs. 500,
they are being challaned. That is the real story.
There is also the corruption aspect. We know
what Delhi Police is? We. know what Bombay
police is. ...(Interruptions)

st Wg B Maw : IR gfo &1 g5 e
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SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh): The entire
police force cannot be blamed. (Interruptions)
There are good people. There are bad people
(Interruptions) The entire police force in the
States should not be blamed. It is very
incorrect. (Interruptions)

MR. CHAIRMAN: Please sit down. If you
had listened to Mr. Gurudas Das Gupta's
speech for the last fifteen minutes, you would
see that he had not only criticised the
Bombay Police; he criticised the West Bengal
Police also.

SHRI GURUDAS DAS GUPTA: Yes, Sir.
(Interruptions)
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MR. CHAIRMAN: He has not only criticised
the Bombay Police, he has criticised the police
of other States also. (Interruptions)

SHRI TRILOKI NATH
CHATURVEDI: The entire police force cannot
be blamed; whether it is West Bengal, whether
it is Maharasthra. I think, this is not the way.
(Interruptions)

MR. CHAIRMAN: Not wholesale.

SHRI GURUDAS DAS GUPTA: Not
wholesale. Sir. (Interruptions)

SHRI TRILOKI NATH
CHATURVEDI: Sir, he said: 'We know what
Bombay Police is' (Interruptions)

SHRI GURUDAS DAS GUPTA: Sir, I
restate that corruption is prevalent in the police
administration everywhere; not excluding West
bengal, not excluding Delhi, not excluding
Maharashtra. My point is...

MR. CHAIRMAN: Now, finish it.

SHRI GURUDAS DAS GUPTA: Sir, people
are being deported from Maharashtra at
different points of time. At one point of time.
South Indians were sought to be deported.
(Interruptions)

MR. CHAIRMAN: Please don't .go into
that. Please sit down. Mr. Pranab Mukherjee,
please. (Interruptions)

SHRI V.P. DURAISAMY (Tamil Nadu): It
is correct. South Indians were deported.
(Interruptions)

SHRI S. VIDUTHALAI VIRUMBI (Tamul
Nadu): Ten yeas before. South Indians were
deported by the Shiv Sena people (Interruptions)

oft sior e - HRIG, ... (=auH)

SHRI PRANAB MUKHERJEE (West
Bengal): Let me speak. (Interruptions) Please
sit down. (Interruptions) This is not fair.
(Interruptions) Sir, you have cailea me.
(Interruptions) Let him take his seat. Please
take your seat. (Interruptions)
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MR. CHAIRMAN: Mr Pranab Mukherjee,
please. (Interruptions)

SHRI PRANAB MUKHERIEE: This is very
unfair. If things go on like this, how can the
House funciton? (Interruptions)

MR. CHAIRMAN: Mr. Nirupam, please sit
down. I have called Mr. Pranab Mukherjee. He
will speak and nobody else. (Interruptions)

SHRI PRANAB MUKHERJEE: Mr.
Chairman, Sir, (Interruptions)

MR. CHAIRMAN: Nothing else will go on
record. (Interruptions) Mr. Pranab Mukherjee.

SHRI PRANAB MUKHERJEE: Mr.
Chairman, Sir, most respectfully, I would like to
tell Mr. Sanjay Nirupam. (Interruptions) Please
sit down. I am not yielding. Please take your
seat. Sir, please ask him to sit down.

MR. CHAIRMAN: Whoever speaks without
my permission; nothing will go on record. Shri
Pranab Mukherjee.

SHRI PRANAB MUKHERIJEE: There
must be a limit to all these things.

SHRI SANJAY NIRUPAM: What is the
limit? (Interruptions)

MR. CHAIRMAN: Nothing else will go on
record. Please sit down, Mr. Nirupam.
(Interruptions) 1 have said. Nobody else will
speak  (Interruptions) Please sit down.
(Interruptions) Please. (Interruptions) I have called
Mr. Pranab Mukherjee. Mr. Pranab Mukherjee
can only speak. Anybody else should not be
reported at all. (Interruptions)

SHRI PRANAB MUKHERIEE (West
Bengal): Mr. Chairman, Sir,
unfortunately, on a very important, critical,
issue, unnecessary heat has been generated. Of
course, every member has the full right to express
his own views. In Parlaimentary procedure,
interruptions are permitted, provided the Member
who is speaking yields. But surely, it is not the
business of anybody to take the House for
granted, or, hold it to ransom.
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Sir, I would like to draw the attention of the
hon. Home Minister by referring to his
statement which he has made. According ' to
his statement, legal procedure has been"
followed by the Maharashtra Government. A
person identified as a foreigner has been
produced before the Metropolitan Magistrate.
On the basis of the order of the Metropolitan
Magistrate, the competent authotiry has been
authorised to deport the alleged illegal
immigrant.

I would like to know this from the hon. Minister.
When such cases take place, there is a set
procedure. I find from the list which I have,
that a large number of persons alleged to be
illegal migrants, have given their addresses,
permanent addreses of their stay before they
came to Mumbai, in some parts of West
Bengal. When this due process was going on, |
want to know whether the Maharashtra
Government has ascertained from the West
bengal Government authoritatively the veracity
of the statements of these persons who were
alleged to be illegal migrants according to your
information but who have given their
permanent addresses in West Bengal. This is
the normal practice between the two
Governments and between the two police
forces. I want to know from the hon. Minister
whether the Maharashtra Government has
ascertained from the West Bengal Government
the veracity, authenticity of the statements
made by these persons who have been deported
in three batches, which they must have
deposed before "the Metropolitan Magistrate. I
want to know this becausse I find that there
are a large number of persons who are from
districts which are part of West Bengal.

Number two, in the context of the hon.
Minister's statement, I want to know this from
him. He has said that the police officers who
were accopmpanying the deportees were
carrying the orders of the competent authority
signed by one Deputy Commissioner of
Mumbai. I want to know whether they were
also carrying the order of the Metropolitan
Magistrate,
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on the basis of which they got the authority,
and whether they produced that order of the
Magistrate along with the order of the Deputy
Commissioner, when they were confronted
with the persons who challenged them.

In this connection, recently I had been to
Mumbai. My friend, Mr. Pritish Nandy is
there. He will bear with me that Bangladeshis
could be easily identified because the language
which a West Bengali speaks is totally
different from the language which a
Bangladeshi speaks. Any Bengali-speaking
officer of the Maharashtra Governemnt can
identify from the dialect and the
pronounciation of a bengali-speaking person
whether he belongs to this part of bengal or he
belongs to that part of Bengal. Frankly speaking,
Sir, I myself do not understand much of the
language spoken by the common peope of
Bangladesh. I am not talking of the educated
and sophisticated people who have accepted a
common language. The persons concerned are
primarily manual workers. They speake in
their native language which could be easily
identified by any Bengali-knowing person. It
can be identified whether one is coming from
that side of the undivided Bengal, which is now
called "Bangladesh", or one is coming from
West bengal. Tliese people who have given
their addresses, belong to rural areas of West
bengal. Their dialect, their pronounciation is
totally different from that of the people of East
Bengal which is now called "Bangladesh".
The third point to which I want to draw the
attention of the hon. Minister is that this is a
real human issue, a basic human issue.
Somebody asked why we have love for
Bangladeshis. Yes, we have love for
Bangladeshis. As a student of History, I cannot
forget the contribution of the undivided Bengal
in the freedom struggle of this country. There
are families after families which have settled
in Bangladesh. Not one but two, three, four,
five of them spent their lives in the Andaman
Cellular Jail. Those people are alio technically
Bangladeshis today. We
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jannot forget the commitment which was made
50 years ago to the people of now-Bangladcsh,
the then East Pakistan, that borders of India
will remain open for them. We should not
forget the very basic fact that unlike the
western part of India, the refugees from Bengal
came not only in 1947, bwt from 1947 to 1971
and that was the cut-off date. Therefore, it was
decided after an agreement with the then
Bangladeshi Government headed by sheikh
Mujibur Rahman, that those who are coming
after 1971, will not'be allowed citizenship of
the country. These are part of history. These
are commitments of the Government of India.
Therefore, simply because somebody is
speaking a particular language, I am assuming,
that he will be suspected as a bangladeshi is not
correct. This is a matter of commonsense. The
type of particular work in which these persons
are engaged in are nowhere practised in
Bangladesh. Bangladeshi workers did not
know how to embroider with Zari. They have
no expertise in diamond trade. These are
particular skills which are being developed by a
section of the West Bengal Muslim workers
over the years for many generations. These
skills have come down like to carpet weavers
of Kashmir or to glass workers of Firozabad.
These types of expertise have been developed
over generations. We know that Bombay has a
tremendously prospersous diamond trade. So,
the people have migrated there. A large
number of people have migrated from West
Bengal to Jaipur, where they do this work.
Therefore, these are the issues, which out to
be looked into from a practical point of view.
Nobody is going to support that if there is any
illegal migrant, he should be allowed fo stay
in ihft country. But, it is the job of the
Government to detect them to identify them,
to put them through the due

process of law and thereafter to deport them.
There is no denial to the fact. Yes, there is a
long border. You cannot erect a wall. Is it
possible? Do we have money and resQurces
for the purpose? Even
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fencing work in the most sensitive border you
have not been able to complete. This is the
hard reality. Therefore, there should be BSF
and other policing, which oorraally the State
Administration are doing. But, I do not find
any reason why there should not be' a proper
coordination. This- is quite normal, routine,
administrative affair. Whenever a person is
detected, the man gives his address saying that
he is not a Bangladeshi but b.elongs to West
Bengal. Then naturally the police will ask his
address, he will give his address. So, it will be
incumbent on the police to contact his
counterpart in West Bengal to say that this is
the infornriation that they have got, please
verify. If the Maharashtra Government had
followed this course and identified illegal
migrants, it would be perfectly satisfying.
There will be not querrel. But, at the same
time, why did we pass a particular Act in regard
to Assam? This Act in regard to entry into
India had been in operation since 1946. When
we found that the police was misusing and
abusing this act, another act was passed in 1981
by this Parliament saying that it is not merely the
authority of the police, but it should be the
authority of a tribunal presided over by a
judicial officer applying his judicial mind, after
examining the evailable background and
evidences to decide whether he is a genuine
citizen or whether he is an illegal immigrant.

So, far as the question, of carrying papers is
concerned, if you ask my birth certificate, 1
would not be able \o produce it. If you ask
me, do you have any identify card as a
Member 6/ Parlaiment, I would* say I have
no identity card, because as a citizen, in this
country we do not have to carry any identity
card. Even we do not carry passport because |
nevar visited outside India, except as a
Minister. And whether I visited any part of
the world as a Minister, it was the job of the
Government to arrange passport for me. I do
not carry .any permanent passjJort. So, what
is my identity? After one year I
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can be identified as a bangladeshi, because
though I was not born in Bangladesh, my grand
mother was bom in Bangladesh and my maternal
uncle is there. Therefore, should I be identified as
a Bangladeshi as I cannot produce my birth
certificate? Many of us had our education in
Bangladesh. If some one produce, his School
Leaving Certificate which had been issued by the
Dacca Board, they will say, "No, he was not a
student of the Calcuta Board. He was a student of
the Dacca Board." Dacca is the capital of
Bangladesh. These types of arguments are not
good. All of us know that an illegal migration of
people is taking place. This issue has been taken
up with the Government of Bangladesh. But they
have denied it. Who doesn't know about it? We
the Members of Parliament are fully aware of the
fact that people from smaller countries come to
bigger countries. At the same time, we have our
own problems. We should not allow it. There
should be a sufficient check. I think it is under
the consideration of the HomeMinistry. I am sure,
Mr. Advani would take care of it.

At least in border areas, identity cards can be
issued to the people. But I know that this is
time-consuming. It involves a lot of money. It
cannot be done overnight. In the interregnum
period he can find out certain mechanism
where this law can be applied. For example, the
process of detection, the process of identification,
the process of verification not by the police, but by
a competent metropolitan magistrate can be done;
and more so to have contact with the State
Govefirtment.

Suppose, somebody comes from Sri Lanka and
takes shelter in Mambai and gives an address of
Tamil Nadu, naturally, it is desirable on the part of
the Maharashtra Government to first contact his
wjunter-part in Chennai at the police level and
say," "We have received this address. Please
confirm whether this address is a genuine one or
not." Then, most of the cases can be detected in
that process.
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This point is not for seeking clarification, but
merely a suggestion for action. I would like to
know from the Home Minister whether he can
consider advising the Maharashtra Government
that even at the stage of preliminary inquiry then
can deploy some of their own officers, Maharashtra
cadre Bengali officers, who. will be able to identify
immigronts easily from their dialect and from the
information of the person concerned whether he
actually belongs to this part or that part. If he
belongs to West Bengal, then, prima facie, it is
established that he is a genuine Indian citizen. You
cannot deny him an Indian citizenship. But one
may have been living in West Bengal for three
generations and he, may not be carrying his birth
certificate. Even invest Bengal, if I understand
correctly, obtaining a birth certificate compulsorily
was introduced only 13 years ago. So, what
should I do? I am sixty years old. I don't have
any birth certificate. I don't carry it with me. I think
these are practical human problems. We should
look into the objectives of the law. As I understand
it is to identify illegal migrants and to deport
them, but not to harass genuine citizens of the
country. Therefore, when these issues have come
up, let the Home Minister exercise his good
offices and solve them. It is not merely a problem
between the State of West Bengal and the State of
Maharashtra. It pan happen between the State of
West Bengal and other States also. It is the
responsibilities of the State Governments. If the
Maharashtra Government suspects that these are
illegal migrants, why is it not possible for them
to take this illegal migrants issue with West
Bengal Government? The whole list can be sent
to the West Bengal Government. They would be in
a better position to find out whether they are
illegal migrants or not. Similarly, if I find that there
are some illegal migrants coming from
neighbouring countries into Maharashtra, it would
be easier for the Maharashtra Government to
identify whether they are illegal migrants or not.
These are practical problems. So, why
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can't it be done? Each State Government has
been authorised to do so. This is a Central
Act. This is not a State Act. The State
Governments don't have the inherent right. As
per the provisions of the Constitution, as per the
provisions of the law, the Central Government
has delegated this authority to the State
Governments. The State Governments don't
have the inherent right of identification of
illegal migrants and to deport them. This is a
Central Act. This Act has delgated power to
all the State Governments. Therefore, for the
proper implementation of this Act, the
Government of India, particularly, the
Ministry of Home Affairs has to discharge its
responsibility. We can draw certain lessons
from the experiences that we have gained in
this case and respond positively to those
lessons. If we take corrective measures, I do
feel many of the problems can be avoided.

Mr. Chairman, Sir, I thank you for having
given me this opportunity to speak.

MR. CHAIRMAN: Shri CM. Ibrahim. Not
there. Shri Joyanta Roy.

SHRI JOYANTA ROY (West Bengal):
Thank you, Mr. Chairman. My point is very
simple and I think nobody will differ with me
on that. The problem of identifying foreign
nationals and subsequently deporting them is a
common problem. Particulariy, we people
from West Bengal do believe that it is an
impracticable proposition to identify the illegal
immigrants from Bangladesh. It is natural that
the Government should find out some ways
and means to identify the foreign nationals and
subsequently deport them. But, Sir, this
statement of the hon. Home Minister contains
two contradictory paragraphs.

In paragraph 2 of the statement it is stated,
"According to the information furnished by
the Government of Maharashtra; an elaborate
procedure is followed for detection,
identification and deportion of illegal
Bangladeshi immig-
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rants." In paragrapTi 5, it is' stated, "According
to the information furnished by the
Government of West Bengal, .they have
informed the Government of Maharashtra that
prima facie it has transpired that some of the
deportees brought by Maharashtra Police
were Indian citizens belonging to some districts
in West Bengal." If paragraph 5 is true, then
what about the findings of the Maharashtra
Government? It is contradictory. Therefore,
we are firm that the procedure followed by
the Maharashtra Government was not proper.
As Shri Pranab Mukherjee has rightly pointed
out, there should be certain norms. There are
historical reasons. We cannot outrightly say,
"They people are Bangladeshis, this man
belongs to this part of West Bengal".

Sir, already this issue has generated much
heat acroos the country, particularly among
the Bengalirspeaking people. Sir, through you,
I would like to have a clarification from the
hon. Home Minister. Much heat has been
generated and is being generated through the
media. Some adverse comments have come up
from the highest level of Maharashtra Govern-
ment that the MLA should be arrested, the
MLA wTio made the blockade in the Chengal
Railway station and assembled a huge mob and
snatched the deportees. The relationship
between tt»6* people oi Maharashtra and the
people of West Bengal is historical. We have
no bitter relation. We have had traditionally
good relation for centuries together. Therefore,
there should not be any comments from the
top level Government officials and politicians
from Maharashtra. Similarly, some adverse
comments have come up in newspapers that
some of the veteran leaders of West Bengal
have retaliated in a manner which may create
some confu 3.00 P.M.
sion saying that if Bengalis are being
deported from Maharashtra, then the people of
West Bengal will retaliate. This is very bad. 1
think the tradition of Bengal does not
synchronise with this. Therefore, my
submission to the hon.
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Home Minister is, let all this confusion be
cleared. And according to our view, our
people who have obstructed Chengail Railway
Station did not do any crime: what they did,
they did it rightly. Therefore, to stop this
controversy once and for all, let the Home
Minister come forward and take up the iteue.
If necessary, and inter-State Council meeting
should be convened and modalities should be
found out to see that in future a repetition of
such happenings does not occur.

oft SHsER s . ST RS, emue oft 3
Jheg & Tl 3N, WERTS WRGR J a7
FEl €, I Bl WHR 1 R FET 8, hadl
ST YR A1 E1 S IR BT T8 AT,
3R 31 Il & I A B fAare feear g @ a8
P P~ ol ... (TG ) .. 379 37T 0
T & A X8 €, 1) 31T STt uroirer Tt
A 8 21 1 T WA g9h! w1 R fi?
T [ HATAT D DTS NI Tordd 21 &2
AT AU PIs IR FABI FO T1 dadl? al
T WRBRT P 419 97 AW § 39 TRE o 919
g1 B g A& 1B 21 H T e B R/ 9
&1 g1 H S g T8l del Wl 99 ¥ER 99d ©
& IR 918} & AN Bl FArdT ST 81 A 98
q9E B1- 9 BT Aqed badl S T
2,39 WER & 918% & ANl 519 981 93 AWHR
1, TR 3 =T AIRTST 51 81 179, &1 S o
A PHaT

st SR RIS (SR W ) : i Sft,
Tgel A1 § ST BN SRR HRaT g P 59
989 PI T g9 HRIST 941 f7r wa gl
JHTIRT S, AR 914 e & % defd< 8T8 BIc
H 379 I8 AT fAaRIEN €1 379 3iaRH e
BT €, BISd TSR &1 gall 81 #RT AT & b
B9 AN Sl $B M did I8 © 98 88 DI & P
DI YU BT AT T8 HE U MY 4 g5
TSI AT T W1 B I HiS] AT e o [ T8
3 St g8l W I§ g <l Sid IETed 3
AT 81 1 T8 HATI Bl IRB 4 ...

37} ATl eoT SMTSAToRt : HST T g Tl f
Has 3 qT8R X dTel ATl Bl 37T A
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YIIYIE T US| 39 UR §S7 gTdelT 7T A1 .. (
Y ) ... 3 G | 8F ol 7 STl foha e,
H ST & Ty <.

it wirer 9 ;. W), diem @) 1A § 3T
HaIed U T8l ¢ & o A areil

it gumEfa : ST deoiee W AifUl sng
FORIfthe gl

st w<fter 9= ;I HE B A B AR
frTe™ o 919 B, A MU H TSI BRI B 91
P I B T 31T T AT 82

0 AT Aed (TR U< ) = AR R
BIRE 87

it welter WS ;MU H ST BRI Y 4T A
Eaty!

oft SRR 431 . 981 F TP AR AT B ARG |
g HFT T 5 Ga8 # S N1 99 o forg i, 9
ol Ha$ &b I8 a1l & I1 781, 9] Sfid gl o
# fooeft &1 9 7} ST ATEAT L (AU ) L. T8
Hdpfaa aFfiedr 81 I8 Aol § w9 g €, I8
FHeradt 3§ A BIaT &, I8 A=Ts H W) BN 1 QT E

sfiueht STt eI IS | T8l Blar B

oY SR 3« fh 519 Hf ff PIS IR BT
) dreresht @ werTHa Tl oms offl wER
TETTHAT ST | I ot ATt g8 off) Frerser o
T el AT Y o ofY, Si9 gt At arelt
WHIR off 39 &A1 10 7<) & U b gCAR &
HaTel IR W) 91 g3 M1 89 B el ke W I1E B
% 9% UM 1 dTART S19 B N <l BAR fAeR &
el EARY ST PR 32 U 3R FE @ A 5 A
AR & ToTed &1, FoRT A8 oY Wi 3179 e 78
g, S Bl fb T AR | T FI €, T
AT &9 984 Ugel G b ol 39 GHY IAcd [IER]
[EENEISELISIE ECNCICRIE S K CIERR R
R deart frar @ g9 w6 Su-fhudh
S BT {6 St ) anft mersa Sft ang off|
IE FaTd I8 i Tal 3G ey man? gerHE S
P ARG J QT ST, He) Sad & 9T T STl
3 PR <21 & 984 A SN 89X I&T 37 Y § $h!
9 9T H I et of | A AT g I
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BT T8I gl ol R ) § 39 9 &1 § 15
e fha & qgel 899 3Tl 3N 872 50
Tl Tgell SUP Ugl o FART WIE AT, Sl
e worg gl St 7 Sife b, 1w
SR ST A STfeR T w1 <fifirg sk =R &
&1 5 o1 B FARY WUV, BUR H 37 X oI
SIY 1 89 SW ERiC B 9Te] $R o7 g A
e BT S 81 S A BIS A hdral e 1T
A W BT 3@ A AT AT AT I8
AT O B TET| g8 SN BT B B dTel B
TP TG T A e W DI BT 6
ST <& 1 I8 G fad AFIsan T 6 e
R R G | BTl 99 F fadt st 9, fordt
J HS N BT AT T8l BRIl wd A
HETRIT &1 U= e |9 1, ol fauer @t
TG ¥ MY F YeT Bl axb A Y 1aeh gTeil b
AT H DI 919 Hel 2R I8 Kl 31 3T
A It 91 Bt 81 aRAT 89 Uget fomer #
9o 9, o WY Iod I, 39 ARE B "geAT B
off 91 39 999 & T8 Al BT AY-He i
AT ofd 3R g8 & 98 ) Fed I 5 wife
BARY S AT B fRWTSTd BT MU B B
QAR 958 MR gY I, AT AR T 9, 9a Uh
G B IR fpar, qumafr st 1 +ff wer &
gl HoldT I8 $¥ IRE Bl STodl Q@ Bl fHal
QT SIeT H &, <7er 8| W Sft ®F P §
WA B Bl IMMUYB! Hal AT 3R 3
e WY Tl S araTaRvr B Haiviar &
SRR H B/ BR AR BH U GOR P Rl 81
ool FATG 1 Jfepel | IS S| B9 9
T H ft UgT ¥ fF AERTS & WER 7 S
QI BT &7 9 WY H Bl Aol 8, IS §TA
ATl E1 QTHT R T8l F? PR BIs faqef
AR €, SHD! < & 91 M © a1 7 <
P AN Gd H S ? ITHT F 99 P 91 8l
ofY| Y 97T T | It 31 HdpR SR HET
FART &, 9 A1 S &1 B & oY ER &7 dW
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AT TR ST B BTH DY Fobdll &, FT 3THT
Al gotora 81 I v gferd, FEf @l
qferd T el 8, I IR QI : T G2

it AT FeoT st : 7EIGY, IS g
T el ]81 A1 § &8 § fob Sl dve 9
o forg 12T 9911 9 1 IR T B AT TR S
T ¥ 3R dI0TH0TH0 BT YU B dTd o
QAfe afeardt dmar @ gfera 71 smwE e at
the instance of West Bengal Police, Wﬁ'ﬂ’q‘
fror wiifd 98 ITeT 181 BT AR A (
AL )

SHRIMATI JAYANTHI NATARA-JAN:
Sir, you have stated that they have been
deported to West Bengal, not to Dhaka.

SHRI L.K. ADVANI: Yes, I haved stated
that they have been deported to the border to
entrust them to the BSF on the border, not to
Dhaka.

it SR 81 SMYBT SI ah ST ' TR
=t Sft, a8 omaT ® fb S99 Hea! ufew e
VST TRT 3MMY UG ST SHBT AT .. (TG
).
3t el pwr srsanht ¢ uftew dme @
AAT IR S §Y ST 6T TR

sft SR A8 : S TRE BT IO AR
HRA ISR & T8 AT Bl R I QI Al
qfegq €9el & A1 T BTl g foesr ot
1T & AT 3T BT IJE AERTE, ARBR B
TR < 3MAT AT e G711t WRBR AT SHD
Afarery & TRE W AT @ § VRl T8
PRI I UFA-AER T I8 Bl Al I
IRBR BT B BTl & b I g fear Sg)
forsdt ot T1 & fagel ArTR® &1 918R - &7
AFER ARgN & TEd I WaR B fear
T &1 3T IE T Ggeli Ared W $E 2 A
T YT IMAHR MU V5T BRI B < faar
% Beti-welt BT & d8d IR AR Td Ria
[ P A1l 7 e 1 AT |9 1920 37”1946 BT

B & fQ a8l MY A| q87 B TR gD
e orell & fob EHIR T b1 9T grag &1 o
el fQeT 1 el [ fergear 3 Ht
a7 gar ot )

BT &1 I FHYI AR T1 a7 o7l 5
Y IR el AN AT F A BT & (
g )

it Hora T . 99 S | &8 FeneE 8
P Bl
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Y SR 181 . S ORE A 6 §Y BILA B
BTN AHY ... (HIYU ) HNEA B gF 2l
e WY SHB a1 g5l ... (FAYM ) ...

2 Ao Freww . BT B AT g el
BE| W] BT TR ORI ST A BRY .. (
AL ) AU B BT Bl AT deidl [ FT
BN BT & ... (TFAYM ) ... 1946 BT BRIA
Tae & SUH B W B 5 IR IHSHSH & b &
o (T

it Hiewie Weld . SR i8St @1 e
I B R A A TS .. (AL ) ..

Jﬂ)}%ﬂ*’p&w st}
Ko j U Ol e b st s
{---OezdsIsel--

2 ferTd 9 : 98 1 Ga g7 TERN &
SITQT S99 AT & ... (A ) ...

oY Aot Feuw : 1 R BT BT GST ganl
BT B ? U DI 17 ... (FGUH ) ...
AU BT Bl Pl [ TSI AT BT o

ot Arewe welw « fAfeerR 1 aema gon ©
o (TTITT ) ..

L33 Lol (ot s (52 |
{---Demdshell-cs

7} <iora e : § 981 Bl a8 WET g fb 5 IR
FHSHAC B GH B ... (FAUH) ...

oY SeaR st T8 AT Sfl 7 o g
gaTen 341 &, 98 | 1920 3R 1946 BT 811920
# IR gH GHT R A Wt A A T He
SN g8 Al Bl & 8 Sl IS b g W)
forar €1 99 & AT B Aot gar T8 fea
IS AT 21 37T Bl § o o wener fran
21 fP I8 S & S BT I & e
Y9 EATSAT T 6§ BT o A8l 89 1Y
WHR 1 I8 MHR o 7 i faseh AR

t[ ]Transilteration in Arabic Script
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P 1Y B4 -A1 FEER Ha1 91| 579 § waar
g % a5 F<1 gon g7 2 A gAR wnefl dhea §
3TY T T BT &1 IS BT AT G BT
BIR QU F fAC AT B ... (FAYH)

it writer were ¢ SO ot T O foran 59
AMMFAHY ... (TG ) .. 3T W T H 9,
el gael far, i 721 deie fhar S|H1? ...
(FIIH) ...

it Wog feTH: R AaeT Ao E aw
Y S B TGN & (HAYH)...

SHRI MD. SALIM: Sir, they arc defying
the ruling of the Chair. Sir, in response to a
point of order raised by the hon. Member, you
said that no running Commentary would be
allowed. Still they are interrupting the hon.
Member and you are not naming them.
(Interruptions).

MR. CHAIRMAN: Mr. Misra, please
conclude.

it SR st . &9 5l &t T ugam @
T @ g 721 fan 8 T 99 'R SRal
&I S fr-d1= 5 g 79 8, 9IS WA S A
B o f 15-20 WIS U8l I8 B BH BIS
& Tl BH 98T el Fom I Al 3G f aR
ARG &l TE T qAhR Tl § & goall
PR HRIATS! B 1 AN A1 8H bl B!
BRI fF 5t 989 @ SEart a1 .. (
AU ) ... VP S|

ot TRy : 379 o gRT B T A GRT DR RE
.. (M) ...

oY SR gy . @) safore S9 e wea
fh 159TeT U8t B9 IE Eooll BAT BIS Tl
319 &1 HNI1 319 BH U &1 9 BT I8 © b &F
SO O d91 80 99§ b 39 aRE @l
feoafort 9 o & ... (L) ..

it ATy STaT @ e GaRT TR B
MR IS ... (AT ...

SR st : <ifdh 7l ge el w2 L (
T ) ..

§ A 91d $E V@1 Al b w1 59 aRE |
AR AT ST 5T TRBRT BT AE? I8

35 faeeT &1 ATl §1 I8 had YfTas S9Te Bl
AT 81 81 fader & gAR Fde X8T B B




309 Statement

s SIPTP F STbT A EAR T HER &1 Al
3 WE B EWhd B @, M Y
AR & T R N g4 9 Ar1 e
S 32 1 8R! W8S WX TG el &1 Ahell
272 T8 AT 319 Youe WU ¥ faqw $ATey &
Redl &1 fares™ &1 BM T8 HIM? BR Aol
21 U SN Thell AR Wi & 1947 arelt 3R
F 91 dTell, I8 ddhel ADR HH T B o
Blel-QTell BT TS| 399 )W 319 5 g9 BlIsi
AT 99 TG 6 99 BIS | gAY IREB 4T I
TRE BT TG MY YT B <3| ool Uh ER B
GaYR I & 1T, g8i &b <l ot el ol
e PR & g =g o1s ff g1 Ao ar
ST AR Bl, W, B9 Pl (& AR Rl 3
faTme @t BT 7d R EAR WES & qIEN
ST T § 31T ¥ 50 ATl U8l AR 9TS U1 $-7eh
9 A R P A 1§, IR G F B
ST A1 &9 9 &I 9 Wt e o & g
TS &, TR T8 3MHR 997 M1 I R 9 &
83T B4 &1 <febT q3I BART b A1 HEAl
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A & ANRG e heb TV &, S 50
ATl H HTH IR I 8, ST Sl T Bd 8, 39
T B 8% Bl ST @ & TR SR TQ 9 3%
fIER 4, Fif 9795 BT A% AT 81 993 &
NN &% BRI S TE] 991 &, 998 § 99T F
forg 21 9 & o1 31 1 FE B Th g BT
P TgA I AN A g3 G gS B Ao
ATEd 1 el fos TR A7 qIfpeat T # YRS .. (
YT ) ... 3R SeR 3 YUTg Il A1Ed | Hel
o 4§ Fwran <u1 9 Y71 gonnl ga Gle fad o
|eT 3 AR BT 81 981 W o) NPs! a1 B
P 3T S G b FT, SR ERT aR1e &6
fory oiik Sua@! forst uewr &t gfer wradwd
ghel BN IIEY BN 3R AR T T o
Agifered ARRSE &1 ST Bl ISTeld §, B9
T 3TSTeld ST81 ST, Agviferes AR e -T&l
ST, ¥R, §H @ a1 I8 &9 &= foreft 9
95 oS P ol I 3T&Teld 9T Bl & 98 W 8

el 8 b ada™ WRaR, b go8d | sH@T
PBIS ARITHR M .. (I ) ...

sfY wumfy ;. o9 &9 79 o SM8A1 ... (
ALY ) ...

3t SR st S9ST g T S (
I ) ... IS RIAS! 37 77 SHSF W Tl
Bl Fahdl TS ARGH o7 Bl Al AT 3 & a1
o f3a1 S, o1t Rurg il + Pe 6 g
|i §rel <21 H Ua1 g8, 79 e <9 H 491 g,
7 srsanfl wEd #l ferm s fP s ds < o
FARY 91 Wi 4 UaT g% &9 i wifeear |
a7 gu? fowra - FeT g i A iR ST
BHEN o 9 THP! ITHT ORE F A § fedt
PE 31 & dvren <21 9 g Aiesd & arsarh
ATEd, IR MY TfHedT H 47 §Y & a1 31k
e HA 5 Y Ui @ e W Red
AR BT =@IRY, a@ H AE BT AR
AM$R G A1 fF a8 Wt amud WS ©l
ST o ATS B ST 9 SeH! UaT 8Ia 51 | )
DRI H YT BT T 3R THH U= 98 I8 8 al
IFBT AGRAT BT T B B BTG
AfhT # MRT WHR | AR H&1, T8 A7:3H
|IEq | A 1, - Y AERTE 3R
TS &6 =7 AT BT 90T BP q1 BR | IR
ufgem

S 81 39 99 88 B ¥ USH "
s 21 95”81 % &9 9ga g@d T8
fay gul Agmifees afivge & e @t
ST BT BRI & A 98 BT ARRGe
BT 81 3oy Ug 98w T8l gl ARyl dfee
39 facer FATeT BT Ugd B ARy I R
HYR T P forg &R T8 #31 & TR% 4 afeaw
AT 3R HERTE b JF {1 BT Il PR,
IE ARETAT & IR R YF-AIER HXb Bl
g I g1 I8 8l AG-Y 97 BRI JER
Rt ARG Tl 911 32 & S 7eRTg # I3
IR g <9 & foredt Y foy # ~ifdem & R
A 3M-SI H BIg Y e} & onft I8 TRT
1 I8 HATE E S Hhdl 1 IE FERTE, BT &
H#3 T T W1, I8 T BT J&F HA1 T8l §
o1, I8 @ fioell TR & <N I8 ART
xifaer= &1 iR 27 ST gF ared fh a7
JMLATHT T BT ST &b A 3 b <21 B
PIs WA et fonsdt o T ®, el Wt Sirh v
SR B Fhdl &, 99 Fhdl &1 39 N Iy
qreS! T2 81 Aeball &1 7 JeTeld B! UTedl 3R 7
HTAYT DT B TGS &1 Adball &1 STIATG |

SHRI V.P. D.URAISAMY: Mr. Chairman,
Sir, first of all, I want to say that I fully agree
with what Dr. Biplab
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Oasgupta and another senior Member, Shri
Gurudas Das Gupta, have said. They have
sought very relevant clarifications from the hon.
Minister. The deportation of Bengali Muslims
from Mumbai is illegal, unethical and immoral. As
guaranteed in our Constitution, every Indian citizen
has a right to live and carry on his profession in
any part of India. Any Indian citizen can
purchase property in any part of India. The action of
the Maharashtra Government has created
unnecessary tension between the two State
Governments of Maharashtra and West Bengal.
The Government is already going through so many
problems, law and order problems, robberies,
bomb blasts and natural calamities. This action of
the Maharashtra Government endangers the
national unity and integrity of this country. I
would request the hon. Home Minister to kindly
intervene in the matter and advise the Maharashtra
Government not to deport any Bengali Muslim.
There is a fear lurking in the minds of the
Muslims living in Mumbai that they are also
going to be disturbed. When Shri Gurudas Das
Gupta was concluding his point of
clarification...

MR. CHAIRMAN: That hat been removed.
Please don't enter into that. Please confine
yourself to what the statement says. Dop't
enlarge it.

SHRI V.P. DURAISAMY: This is not
the first time that the Maharashtra
Government has deported Muslims or
others. We, the Tamilians, have also had
this  bitter experience. Just ten years
back, we, the Tamilians, were deported
to Tamil Nadu. Our brothers and sisters
could not get community certificates as
also the Ration Cards. This was raised by
my learned friend, Shri P. Soundararajan,
just two days back. The House was a
witness to it. This act of the Maharashtra
Government, wilfully, wantonly
identifying bona fide, genuiiie Indian citizens,
is disturbing. So, I would request, through
you, Sir, to the hon. Home Minister that the
Maharashtra Government should not disturb either
the
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Muslims or the Hindus and particularly the
Tamilians.

SHRIMATI JAYANTHI NATA-RAJAN:
Sir, I wéu]d like to agree with the sentiments
expressed by all my colleagues. I do not want to
take much time of the House. I want to raise a very
important question for the Home Minister to
answer. Apart from whatever has already been
said about the procedure followed by the Police
in Maharashtra, the right to liberty as enshrined
in the Constitution is one of the most precious
fundamental rights that any Indian citizen can
have. Many citizens of our country, our brothers
and sisters, don't have wealth. A large
percentage of people live below the poverty
line. They may not have even three square meals
a day. They may not have clothes or houses or
shelter. But we have this precious fundamental
right of liberty. The right to life and liberty is the
most sacred of the fundamental rights enshrineci in
our Constitution.

While identifying, for whatever reasons,
certain people, who the Maharashtra
Government might have thought to be illegal
immigrants, which motives are suspected by many
of us, for whatever reasons they did it, the
procedure followed by the Policy of knocking
at their doors at dead of night and then putting
them under custody, I find, is very strange. With so
many major problems plaguing this country—the
problem of terrorism, the problem of rising
prices, the problem of floods, the problem of
drought—are these 96 Bengali-speaking people
such a threat to the Government of Maharashtra or
the country? Is there such an urgency to go and
knock at their doors at dead of night and put them
into jail? Here is my question to the Home
Minister. Under what procedure is it being
done? Under no procedure can it be done. I have
some knowledge of law. Under no procedure
known under the Constitution, under no procedure
of the rule of law, can these persons be detained
and kept in custody.
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How can they be kept in custody for seven
days until their status is decided? I would-like
to ask the Home Minister to clarify, supposing
these persons who were detained and kept in
custody for seven days has been able to
satisfy the Police that they were citizens of
India, how you would restore their liberty to
them. What authority has the Constitution
given to you to detain people under custody?
First, under what law were they arrested? Just
because they are Bengali-speaking? I can't
think of a more*, more shameful insult to the
Constitution of India, *, I will repeat again.
{Interruptions)

SHRI SANJAY NIRUPAM: Sir, this word
should not be used in the Parliament.* is
unparliamentary. {Interruptions)

SHRIMATI JAYANTHI NATA-RAJAN: I
am sorry, Sir. I am proud to say that I don't
need any advice on pariiamentary behaviour
fron Mr. Sanjay Nirupam.

SHRI SANJAY NIRUPAM: Please let me
know the parliamentary procedure.

MR. CHAIRMAN: A? a matter of fact, that
word has been termed unparliamentary and it
should not be used. They have said it many
times. Please don't use it. ...{Interruptions)...

SHRIMATI JAYANTHI NATA-
RAJAN: T will rephrase it. Sir, this kind
of behaviour is intolerant and it is totally
reminiscent of the way Hitler behaved a
few years ago in Germany. Therefore,
Sir, under what_procedure of the rule of
law these people can be admitted and
kept in jail without any Kind of charge
being laid against these poor citizens of
India except for the fact they were
Bengali-speaking ~ Muslims?  Sir,  Mr.
Nilotpal Basu referred...
...{Interruptions)... Sir, Mr. Nilotpal Basu
referred to the interview being taken, which I
also saw, in which a senior official of the
Mabharashtra police spoke with such arrogance
and said that these
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poor illiterate zari workers who have gone
there for their livelihood have been thrown
into prison and he said that for seven days
they will kept them, in jail and they can go
and get their lawyer to come and produce the
proof of their identity. Whatever proof of
identity they have produced, i.e., a voter
identity card, a ration card, which was
presumably given by the Government of
Maharashtra only — If the Government of
Mabharashtra itself has given a ration
card which

is not valid, I don't know why the
Government still continues to exist over
there; the Election Commission has given the
identity card... {Interruptions)...
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help instigating him, if I am a south Indian,
and I happen to be in Parliament. I cannot help
him.

SHRI SANJAY NIRUPAM: This is not a
matter of south India and north India.

SHRIMATI JAYANTHI
NATARAJAN: 1 don't know. .. (In
terruptions)...

SHRI JIBON ROY: Everybody knows that
south Indians have been persecuted in Mumbai.

SHRI SANJAY NIRUPAM: No, no. This is
wrong. ...(Interruptions)...

SHRIMATI JAYANTHI
NATARAJAN: Sir, I am going to finish and I
don't want to take much time of the House. I
want the hon. Home Minister to kindly let the
House know specifically under what rule of law
these people were detained before their status is
determined by the court, how they were
detained, specially when their status was disputed
by the Government of West Bengal.

Sir, my final question for clarification is a
request to you. If in the Upper House — with
5,000 years of civilisation of this country — we are
going to sit for fifity-years golden jubilee of our
independence and if you are going to allow to stay
on record a statement that has hurt the feelings
not only of my colleagues from West Bengal who
happened to have their origin in Bangladesh but
also the feelings of all right thinking people. My
feelings are seriously hurt by something which is
flung across 'so irresponsibly from the other side
of the House saying why do you have love for
Bangladesh, as if itis a crime. 1 would like
you to kindly
consider............ (Interruptions)... Please let
me ask the Chairman. I would like you to consider
whether you would like to remove the word at
the very least from the record of the House
because that has hurt our feelings very badly.
Our civilisation has progressed and has come to
this path because of universal love, tolerance
and the ideals of vasudev
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kutambUham. This kind of intolerence, specially
if it is allowed to be in the Upper House, has
hurt our feelings very badly. This is not being said
for effect. I feel very sorry that I should sit here
and listen to this kind of accusation being
flung at me. I would like you to kindly examine
the record and see if it should not be expunged
or at least if the person making such remarks
should not be reprimanded. I would like to go
on record to say proudly that I have great love
for Bangladeshis and if that is a crime, I don't
mind being punished for it. Let them punish me.
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SHRI PARAG CHALIHA (Assam): ! Mr.
Chairman, Sir, I thank you for giving me this
opportunity. Sir, this particular statement made by
the hon. Minister today has some very direct
effects on the situation that prevails in my state
Assam. I do not want to speak anything about the
animosity amongst different groups, particularly
Bengali speaking and Tamil speaking, etc. I do
not belong to that category. Sir, I had my
education in Bengal. I can speak Bengali as
fluently and beautifully as many others can. But,
I have to speak about the situation in Assam
where the illegal immigrants from Bangladesh
have created a change in the course of history of
that entire area. Therefore, it resulted into an
eight years' mass movement unprecedented not
only in the anals of the Assam but of the whole of
India culminating into signing of the Assam
Accord by the representatives of the AASU, All
Assam Students Union and the then Prime
Minister, Rajiv Gandhi. Prior to that Mr. Gandhi
went there. I know it from my personal
experience because I met him along with a
deputation. He also wanted to resolve this
particular issue of Assam movement. It
ultimately came in the form of the Assam Accord
which particularly-resulted into IMDT Act IMDT
courts and some course about deciding as to who
are-Bangladeshis was established.

[The Deputy Chairman in the Chair]

I am rather sorry that I have to speak in this
House in a situation, in an atmosphere, when
hard feeling are being expressed. I am totally
averse to this sort of feelings. I am proud to
call myself the Chairman of the State
Integration Committee. For me, there is no
anti-Bengali feeling, no anti-South Kidian
feeling, and there is nothing of that sort. I
have not been brought up in such aa
atmosphere. But, at the same time, I
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must say that before Assam Accord, the
illegal migrants had created a lot of problem
and it had become a question of life and death
for the people of Assam. Therefore, I would
like to know from the hon. Minister whether
he has looked into all the provisions of the
Assam Accord. Have the IMDT courts been
activated? No doubt, they were activated for a
particular period. But, now, I think, they are
almost defunct. May I know from the hon.
Minister whether in view of the very
unforegttable history for the last 10 to 15
years, he will kindly look into the provisions
of the Assam Accord. This is my only
question. Thank you.
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SHRI P. SOUNDARARAIJAN (Tamil Nadu):
Madam, according to the statement made by
the hon. Home Minister, the deported persons
are identified by the Mumbai Police by

verifying their birth certificates, school
certificates, ration cards, eledbral identity
cards, domicile certificates, etc.
Unfortunately, lakhs of migrant SC/ST

Tamils who have settled in Mumbai for
generations did not get any of these
certificates from the Government of
Mabharashtra. Also, due to noncompliance of
former Home Minister's letter No. BC-
16014/1/82—SC & BCD. 1, dated 18th
November, 1982, directing all the Chief
Secretaries of the States and Union Territories
to issue SC/ ST certificates to those who
migrated from other States on production of a
Caste Certificate from their State of origin,
they are facing lot of problems. Madam, even
this direction has not been complied with. Till
now, the people who migrated from. Tamil
Nadu and settled in Maharashtra did not get
any certificate. I request the hon. Minister,
through you, to take up this and protect the
interests of our Tamil-migrated people and
take
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necessary steps to issue those certificates.
Thank you.

THE DEPUTY CHAIRMAN: Now,
actually, Members whose names are here
have spoken, I mean, from every political
party. Now, there aic some more requests. At
what time have we started this?

SHRI NILOTPAL BASU: Madam, at
I O clock.

THE DEPUTY CHAIRMAN: It is already
two-and-a-half hours. I think, we could have a
Short Duration Discussion on the whole issue.
Rather and some structured debate could have
taken place, which could have some result
also because what happens is, they may not
put questions and make their contributions for
the Home Minister to give a proper answer,
which he would have done in the case of a
structured debate. Now, I have Mr. Malkani,
Mr. Salim, Mr. Narendra Mohan, Mr. Pritish
Nandy, and one more jserson, I do not know.
Next time if you send your slip to the Chair,
please write your name and division number,
otherwise we would have to keep searching.
Of course, you sign it, but we do not
recognise your signatures. So, now there are
names of seven people, out of which three are
from a small party. ...{Interruptions)...
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PRADHAN: Madam, I withdraw my name.
Let Mr. Pritish Nandy speak.

SHRI DEPUTY CHAIRMAN: Very good.
He is withdrawing his name.
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He must be wanting to go and have a meal
or do some work. He must be tired. He has to
go to the other House. If everybody agrees,
then we can have very short questions and not
speeches. I can allow two or three people to
just put questions or their viewpoint in the
shortest possible manner. And that will also
determine how efficient and good a
Parliamentarian you are. So, it is your test.

Ry, T TP TR Rl &1 Fardt
gl

SHRI KR. MALKANI (Delhi):
Madam Deputy Chairperson, the
Maharashtra Government tried to deport
% persons, some of whom are alleged to
be local Indians. But, the issue has been
blown up. It would seem that heavens
have fallen or are about to fall. I must
congratulate the Maharashtra
Government for taking the Foreigners

F[ ]Transilteration in Arabic Script
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Act seriously and for at least trying to identify the
Bangladeshis for deporting them. 1 would like
to know if West Bengal has ever deported any
illegal Bangladeshi immigrants.

I entirely agree with my good friend,
Mr. Gunidas Das Gupta, that he has
feelings for Bangladeshis. It is natural.
We have Bengalis on this side and on
that side, Punjabis on both sides of the
border. It is natural But the unfortunate
fact is that India was partitioned. There
art  different citizenship laws,  different
passport  systems.  {Interruptions)  You
cannot have the cake and eat it too.
(Jnterruptions) 1 am not yielding. Some
friends have said, prove that there are 15
million Bangladeshis here. 1 would.advise
them to have a look at the Census
Reports of India for the last five decades.
A former Govemor of West Bengal said,
In April, 1991 that there were 15% 20
million Bangladeshis in India. Our friends
from Bengal are very, very critical of the

Maharashtra Government.
((Interruptions) 1 ~am not yielding.
(Interruptions)

SHRI MD. SALIM: Is he seeking clarifications
from the Minister or from Members?
(Interruptions)

THE DEPUTY CHAIRMAN: I must tell the
hon. Members who hail from Maharashtra, that it is
not their inherent right to defend everything or
reply to everything which is said in the House.
Members have the right to express their feelings
and perceptions, please do not get up abruptly.
You had a long say on this. Let the views of
Members come out, so that there is a solution
to the grievances of the people. At least there
may be a solution for the grievances of the
people. That is what you also want.

SHRI K.R. MALKANI: Some time back
the then Prime Minister of Bangladesh said
that there are no Bangladeshis in India. And
some friends in this House also seem to talk
the language of *Even according to the
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leading Bengali paper 'Dhaka Courier’ there are
at least 1 Vj lakh Bangladeshis in Delhi alone
...(Interruptions)

SHRI JIBON ROY: Madam, the hon. Member
has used the phrase 'some Member in the
House is also speaking in the language of *' I
leave it to you to decide whether it is
unparliamentary or not. ...(Interruptions)...

THE DEPUTY CHAIRMAN: I did not
follow. (Interruptions)

SHRI KR. MALKANIL: I will repeat.
.(Interruptions)

SHRI NILOTPAL BASU: Bangladesh is a
country with which we have good relations.

THE DEPUTY CHAIRMAN: Mr. Malkani,
when you are placing your grievances or your
apprehensions. ..(Interruptions) 1 will handle.
(Interruptions)., about this issue, please do not
bring in a foreign country because you are
making the Government's position very
embarrassing because you are from the ruling
party.

SHRI K.R. MALKANI: A very unfortunate
statement was made hexc...(Interruptions).

THE DEPUTY CHAIRMAN: But you do not
make it. (Interruptions).

SHRI K.R. MALKANIL: I am not
yielding.... (Interruptions).

IR : 39 RS | 9 Feprer 211

Remove it from the record.

SHRI KR. MALKANI: There is a big
..(Interruptions). Two years back also this scare
was spread. Some distinguished leading Bengali
leaders went to Bombay, met Bengali society and
they said that everything is perfectly amicable
and peaceful. And again this issue is being
raised.

A point has also been made that this is a
human issue. I know there is a human angle. The
people from Bangladesh do not come here to
create trouble. Of course, not. Those who
want to create
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trouble, they will be very few and they can
come in anyway. But the question is, if you
allow millions of Bangladesh is to come here
— I am sure there are many people in this
House who care very much for tfte poor and
the low—paid minimum-wagers—how do _
you enforce . the Minimum wages law with
Bangladeshi accepting- half the wages?
...{Interruptions).

THE DEPUTY CHAIRMAN: Mr
Malkaniji, are  you asking them
...(Interruptions). ~ One  minute  please.
...{Interruptions).

SHRI TRILOKI NATH
CHATURVEDI: He has a tilt towards the
Left, maybe.

THE DEPUTY CHAIRMAN: Are you
answerable to the Members in this House or
arc you addressing the Chair?
...{Interruptions).

SHRI MD. SALIM: I think he is not
satisfied with the statement made by the
Home Minister. That is why he wants a
further elaboration from us.

SHRI K.R. MALKANI: I think we have a
Foreigners act, but, I am afraid, it is not being
properly implemented either in letter or
Aspirit. I would beg of the hon. Minister to see
that a white paper is issued on the subject as
to how many Bangaladcshis are here, what
they are doing, what can be done about it.
Thank you very much.

TOE DEPUTY CHAIRMAN: Now, Mr.
Pritish Nandy. Do not think that it is your
maiden speech and you can go on. This is just
a query on a statement. ... {Interruptions).

SHRI TRILOKI NATH
CHATURVEDI: He can get a second maiden
chance.

THE DEPUTY CHAIRMAN: I do not
mind if Mr. Pritish Nandy gives maiden
speeches 20 times. It is his prerogative.

SHRI PRITISH NANDY:

(Maharashtra) : Madam, I want to ttke one
minute to make one specific point.
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Shri Gurudas Das Gupta has perhaps
unwittingly unleashed a dangerous argument.
At the outset, let me say that. I am a Bengali,
a proud Bengali. I come from Calcutta. My
father spent many years of his life in
Mabharashtra. He was born a Hindu, brought
up by Christian missionaries. My mother's
family by origin was Muslim. She came from
Bihar. Ail members of my family speak
Bengali, openly and proudly in Mumbai city.
They also happen to practise different
religions. I also went to Maharashtra and
Mumbai to make a living in pursuance of my
fundamental rights as an Indian. Today I am
here representing the State of Maharashtra.

It is unfair to Mumbai, it is unfair to
Maharashtra, to accuse the State Government,
to accuse the State Police, of being
specifically unfair to Bengalis and Bengali-
speaking people. Shri Gurudas Das Gupta's
example of his friends speaking Bengali on
the roads of Mumbai feeling theatcned of
being picked up by the police is unfair.
Perhaps, Shri Gurudas Das Gupta was
misguided by his own experience in West
Bengal because we know that the largest
number of custodial deaths take place in the
State of West Bengal. The police in West
Bengal are far more brutal than anywhere
else.

SHRI ASHOK MITRA (West Bengal) :
This is factually not COTTCCX.{Interruptions)
The Home Minister read out the date.
{Interruptions)

SHRI PRITISH NANDY: As a Bengali, 1
am proud to be elected to this House from
Mumbai, from Maharashtra, from the Shiv
Sena which is leading the ruling alliance. I am
not alone, till the other day, the Sheriff of
Mumbai was g Bengali. Its leading lights in
movies, academics, bureaucracy, even the
underworld, are Bengalis. In the Rajya
Sabha...

SHRI DEPUTY CHAIRMAN: I do not
think that is worth mentioning over here.
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SHRI PRITISH NANDY: Madam, in the
Rajya Sabha, there are five Shiv Sena
nominees. The five nominees are: a Gujarati,
a person from Goa, a person from Bihar, a
Mabharashtrian and a Bengali. This is the very
liberal tradition of Maharashtra, of Mumbai.

SHRI M. VENKAIAH NAIDU: One
should really appreciate his  spirit.
(Interruptions)

SHRI PRITISH NANDY: I think it is a
shame for hon. Members of this House to
wreck, to embarrass, this culture, this rich
tradition, of the country. We must learn to
respect each other's language, culture, courts;
if possible, even the police. We must learn to
trust them, have faith in them.

I am a new Member in this House. I am,
personally, a pround example of a Bengali—
speaking Indian. I consider myself as an
Indian, elected to this House from
Mabharashtra, from the very party ruling
Mabharashtra which i* now being accused of
being anti-Bengali and anti-Bcngali-speaking
people.

I think this House must realise that
occasional aberrations cannot, and must not,
detract us from the great tradition of India. If
there are if there were, any aberrations, during
the deportation of illegal immigrants, these
must be looked into, corrected and never
repeated again. But Madam, in this House, let
us not cast aspersions on each other, on the
basis of hearsay, mistrust and bigotry. This
House docs not deserve this. India does not
deserve this. Mumbai, amchi Mumbai, docs
not deserve this, Bengal, Rupshi Bengla, does
not deserve this.

Thank you. Madam.

THE DEPUTY CHAIRMAN: Shri Md.
Salim.
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I would address my questions to the hon.
Home Minister, through you, Madam.

THE DEPUTY CHAIRMAN: MR.
Minister, I know you have to go at 4 O' clock.
Wc can do one thing. Let him to the last
speaker. Then you can go to the other House
and then come back and reply later.
(Interruptions) How can the reply come in
five minutes?

SHRI L.K. ADVANI: I will complete my
reply in the Five minutes. I have ready
nothing to add.

THE DEPUTY CHAIRMAN: Mr. Salim,
could you be a little faster?

SHRI MD. SALIM: Okay, Madam.

I8 B GeT IE a1 A1 {6 qe1 I8 a1 a1
1Y oM fh WedHe o gaferg FeiRfthdmer
Y& AT o1 oifh H3l A8IGY 7 ofu+ WeHT
# el 9l ®el € SOt due b R g
HHRT W, I SHBI HREY SRS B ol 3R

S ifarfewd, A STSHe St ol

BN B1SW H BT v el grar o ey
@I TeHe I DS Wl IS FaTe gl Tl &
AT UBe AT I8 & A URT F01 H SBI Dbel
o off 99 7 96 @M WOl W 3R qE WRTH 3
DEd & & Sl AN ybs T ¥, Rd! 97
JufsaT 7T o P! T YuraAe el f
@ IR, Sl AERTE TaHC B WHe B 98 af
S| XS PR (i AN Bl IS 3 fT T
T 3R 96 BT A CTHISS B ASIT 7T AT Al
I Ugel e | 1 gdet R A Rifie 72
AT ATEAT § R STI=A AR S T 8
T 1 # g S =nean g 6 6 B &
T8 IHP! Ol &b A<X g8 BP Hel 1T 1P
SIRPHCH Ya BRI 519 XS a1 71 99 ah 4
& BBl AT o7 & AU STagHeH A1 H o
3713

ART ERT AT U8 8 b AT HERTE ARBR
R UAT FRh I 6 gelie ¥ € fF
TG AT 7 STHRgHEE e fRd | ST S e
AT REGS fpam A1 ST BredR e T 3iR
S TR fazare € 91 o S wed | qERTg
P gewl 7 W Pl 6 I 9 9§ e €1 R
AEA, S8l BT W g1 o § 6 Y
STagHSH 1 91 A1 @18 A w0 § WIS I §
I Biecad, a9




327 Statement

SHIFER I7 I NI SRHdTel BT 91 fHam g
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SHRI SANGH PRIYA GAUTAM: You
also said it. ...(Interruptions):..

THE DEPUTY CHAIRMAN: Let us debate
it because the home Minister has to do.
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THE DEPUTY CHAIRMAN: Mr Salim,
will you please be brief.

[RAJYA SABHA]

by Minister 328

#} AEwRIE [l : IR7 02 § Ped § P
TERTSE TaHe & gaiad o S faam @
SH! Aemifered IR & IRT of ST 3Tl
TR Gew| 1 el 8 & I8 AgmifereT afrge
P AMAT &, TAHATE §PAd SR Yo &l
g™ a1 ST X8T 81 377 399 FelleR 81 &l
ST 3eR M 1 We TaTHe B Wol T
IFBT W I BIYY T ST AR RS wRIo
T BT GHSMT T, BT & d8d 89 Had &
& oy Fararesh €, I Sl fha Sogeried
BT D1 4 Joob A ORI ST T&T 21 T8 3TeX
g1 werTy, 5 BT R gfers e a9 (
WS ), S U v W ¥ 37 e mar
319 Fel ST F&1 A SFH Bl S T8 S|
T ST |1 T MU Wede H § BT
T | &1 S BT BT M A TE fea1 T 8

4.00P.M

Ryt e B garan 147 fh g fo=dt ot
DTS T L | oot T o T, WA
TSH| 39 e A Ry foran g 2 5 s
RIS 97, TH-47 ST <9 3R TH| 24 B
fore AR U9 81 7l © 1 B © I8 o T8 9=
T 1 Ted W1 T8 QY MYl |9 e €,
A STl AT Fooll, By Tgd el 1
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B YhSl AT a8 W e forear Tl Rds it
BRIGT W, gl IEHS W, TH-24 ATl
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(eI ...

SHRI SATISH PRADHAN: It is not
required.

SHRI DEPUTY CHAIRMAN: Who is
saying it is not required? you are a senior
Member of Parliament. I am sorry, Pradhan
Sahib.

T T8, 39 W) Fax 8 3R g+t urct
& ofre” 21 39 ARE 9 Bl 1 ) faeT g @t
THT Y TSR 1T S 3T AT FHS &2 3R
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I8 Rrs W= Mg @1 aer 99 e
@RI BT Please do not do these things.

Let us have a serious discussion. Let the
problem be solved. We are sitting here for
four hours...

SHRI GOPALSINH G. SOLANKI
(Gujarat) : Madam, a particular country's
name has been mentioned. In the general list
the address is not required.
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H e ST gl
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sufery ST R € T uw Remaa o1 9 &
foTT, SRidelt Soiae & T a8 U4 o7 8 &
e <M S 39 DI P I T, AT § b
S IE W9 X W IT Wa’] FHSBR AT 2
g1 fifier ared, § S arear § o o
AERTE H 1 RART 82 MY 39 RE | S9!
THeHR ST fIUIC R § 1 I8 Sid 87
g I QT B T2 €2 A K% wieer 61
T BI U U9 3 NIRRT g™ &
RIS SAFT B 9T | B1 Th G & d1el, Th
SRR g1 B T BT fora 11 8T B

SHRI M VENKAIAH NAIDU: Madam, is
he seeking clariflcations or making a speech?
It is too much. The West Bengal Government
is supporting the infiltrators. (Interruptions)
They are playing the worst politics.
(Interruptions)

THE DEPUTY CHAIRMAN: Mr. Salim,
please sit down.

SHRI M. VENKAIAH NAIDU: During the
Congress regime also, people were deported
from Bombay. (Interruptions) Why are you
bringing in religion?

THE DEPUTY CHAIRMAN: Just a minute
please. Pradhan Sahib, please sit down. The
way we are behaviqg in this
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House looks as if this is a political issue. You
are discussing it in a political manner. Let the
Home Minister say what the situation is. Why
every Member of the House is taking upon
himself, wh” there is a Government
representative in charge of the Ministry sitting
in the House? Let him take a decision whether
it is right or. wrong. He is competent to
answer every question. Why don't you
understand that? Do you think he is not
competent to protect his own Ministry? Mr.
Salim, have you completed?

SHRI MD. SALIM: No, Madam.

THE DEPUTY CHAIRMAN: Then please
finish, because he has to go.

sft AiEwe Wellw : AsH, R et R,
IR ot AR & 1er 3= BIT & ol U
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el w8 w Meren o1 @ €2 s
HERTE H AGTIRS HHITH HI d15S 31 HY
f&am e fifedied ot ag wE 7 fF
HHITA T G| HERT, H 31ST &l IR
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9 G W R 989 7E] Nl ol Bl ISt
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#} HigwIE Wl : O 919 §1 The failure

of the State Government. The failure of the
Central Government.
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SHRI M. VENKAIAH NAIDU: He is
speaking here as if he is addressing a public
meeting. Till yesterday, they were supporting a
Government. Were they sleeping? Were they
not in collision with infiltrators?
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g, SO $B TE FeiR, FENEIS, doAdT,
ST Mg a1 &, I AN, T AR H B
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SHRI K.R. MALKANTI: They cannot walk
into India.
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I would address my questions to the hon.
Home Minister, through you. Madam.

THE DEPUTY CHAIRMAN: Mr. Minister,
I know you have to go at 4 O' clock. We can
do one thing. Let him be the last speaker.
They you can go to the other House and then
come back and reply later. (Interruptions)
How can the reply come in five minutes?

SHRI L.K. ADVANI: I will complete my
reply in five minutes. I have really nothing to
add.

THE DEPUTY CHAIRMAN: Mr. Salim,
Could you be a little faster?
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SHRI SANGH PRIYA GAUTAM: You
also said it...(Interruptions)...

THE DEPUTY CHAIRMAN: Let us
debate it 'because the Home Minister has to

go.
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It is the responsibility of the Government of

India. According to the Act, it is the tast of the
Government of India.
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THE DEPUTY CHAIRMAN: Mr. Salim,
Will you please be brief.
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SHRI SATISH PRADHAN: It is not required.

THE DEPUTY CHAIRMAN: Who is saying
it is not required? You are a senior Member of
Parliament. I am sorry Pradhan Sahib.
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Please do not do these things. Let us have a
serious discussion. Let the problem be solved.
We are sitting here for four hours...

SHRI GOPALSINH G. SOLANKI: Madam, a
particular country's name has been mentioned.
In the general list the address is not required.
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SHRI M. VENKAIAH NAIDU: Madam, is
he seeking clarifications or making a speech?
It is too much. The West Bengal Government
is supporting the infiltrators. (Interruptions)
They are playing the worst politics.
(Interruptiotts)

THE DEPUTY CHAIRMAN: Mr. Salim,
please sit down.

SHRI M. VENKAIAH NAIDU: During the
Congress regime also, people were deported
from Bombay. (Interruptions) Why are you
bringijig in religion?

THE DEPUTY CHAIRMAN: Just a
minute please. Pradhan Sahib, please sit
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down. The way we are behaving in this House
looks as if this is a poitical issue. You are
discussing it in a political manner. Let the
Home Minister say what the situation is. Why
every Member of the House is taking upon
himself, when there is a Government
representative in charge of the Ministry sitting
in the House? Let him take a decision whether
it is right or worng. He is competent to answer
every question. Why don't you understand that?
Do you think he is not competent to protect his
own Ministry? Mr. Salim, have you
completed?

SHRI MD. SALIM: No, Madam.

THE DEPUTY CHAIRMAN: Then
please finish, becuase he has to go.
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The failure of the State Government. The
failure of the Central Government.
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SHRI M. VENKAIAH NAIDU: He is
speaking here as if he is addressing a public
meeting. Till yesterday, they were

supporting a Government. Were they
sleeping? Were they not in collision with
infiltrators?
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THE DEPUTY CHAIRMAN: Now, the
Home Minister will reply.

DR. ARUN KUMAR SARMA (Assam):
Madam, on one point, I warn to seek
clariflcation.

THE DEPUTY CHAIRMAN: We had enough
debate on this subject. Let the Home Minister
reply. I will give you a chance to speak next
time.

DR. ARUN KUMAR SARMA: It is a very
important issue.

THE DEPUTY CHAIRMAN: I know that
every point is a very important issue. The Home
Minister has to go somewhere.

DR. ARUN KUMAR SARMA: Madam, I
have one pertinent question to put. Madam, in our
country, on one issue two Acts are operating.
Regarding identification of foreigners one Act is
applicable to the whole country, except Assam,
that is foreigners Act, 1946. In respect of Assam
IMDT Act is applicable. In Mumbai, if a foreigner
is detected as a Bangladeshi and if he is deported
to Assam, he becomes a legal migrant. He
becomes a citizen of India by virtue of IMDT
Act. How these types of discriminatory Acts
are being practised? These issue are being
sidelined by making it a communal issue,
whether he is a Bengali, whether he is a Muslim,
whether he is a Buddhist. There are a lot of
Buddhists living there. We have Chakma refugee
problem also. They have also created a problem
for this country. These issues have never been
looked into broader perspective. When the
people of Assam, the AASU agitated, we were
termed as chauvinist, anti-national, parochial and
what not.
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However the Assam Accord was signed.
There was a clause, clause 5.9, added to amend
the IMDT Act which intended to protect the illegal
migration from Bangladesh. Contrary to the Foreig-
ners Act, 1946, the IMDT Act, 1983, was enacted.
It was never amended or repealed. What kind of
discrimination is being done against the people of
the north-eastern region! Another Act is being
applied there only to protect the illegal
immigrants from Bangladesh. It is jeopardising the
demograhic pattern of the north-east. Our cultural
and politcal identity and our political destiny are
threatened in the hands of the infiltrators who
happen to get voting rights. Our political right has
been chased away by them and now they will be
deciding our destiny in the near future and we
are going to be reduced to a minority. The Assam
Accord was signed with a view to giving a
permanent solution to the problem. A lot of
questions arose about the procedure of detection
even from 1964, Madam. Under the Foreigners Act,
there was certain tribunals working. There was one
scheme, the Prevention of pakistani Infiltration
Scheme, working in Assam. But all the modalities
adopted different criteria. And this is the only
country where we do not have a list of citizens.
Anybody can come and complain against me. Any
Member of this House can say I am a foreigner.
There is no proof that I am aa Indian citizen.
Where is the Registrar of Citizens? If we really
want to solve this problem permanently, we
should have that institution. I think nowhere in
the world can you find such an uncertainty about
citizenship. Once for all, these points should be
settled. There should be a Registrar of Citizens.
All the citizens should enrol their names with the
Registrar. All others who are not citizens, who
cannot claim, prove, to be Indian citizens should
be termed as another kind of, a different,
category. And if some States want to keep them in
their State, jeopardising their interest,-they can
keep them. But they should not impose them on
us.

[29 JULY 1998]

by Minister 346

Madam, I can give one example. There
are about 1.5 crore Hindu population in
Bangladesh. If there arises any disturb
ance and they want to come and stay in
Assam, then the population structure of
Assam would suffer. For re-organisation
of Indian States, it was the small nation
ality which was envisaged before the
States were actually re-organised on the
basis of language and not on the basis of
religion. Infiltration has created a lot of
problems. The ethnicity problem in the
north-east has been created because of
this infiltration. A lot of immigrants who
had infiltrated were settled, rehabilitated
in the tribal places and blocks. Therefore,
there is now trouble, unrest. These prob
lems should be settled once for all. We
should not communalise it. We should
not try to sideline the important national
issue. It is related to our national unity
and naticral integrity. Madam, as a per
son from the north-eastern region, I say
this. We want good relations...............

TI-DS DEPUTY CHAIRMAN: Will you
please conclude now?

DR. ARUN KUMAR SARMA: I have a
feeling that we should have a good relationship
with the neighbouring Bangladesh. There should
be a good relationship, economic relationship. In
many other foreign countries, our Indians are
deported. They do not discriminate between
Musfims and Hindus or anybody on the basis of
language. They do not want Indians to be staying
and working there. We are a member of the
SAARC. But from other foreign countires, our
Indians are deported. Similarly, if our country
wants to have a definite rule in this regard, we
should not always protect some in the name of
religion, in the name of language. There have
been so many measures in this respect. There was
the Immigrants Expulsion Act, 1950. But
infiltration is being allowed even after 50 years of
Independence. There was the Nehru-Liyagat Ali
Pact; there was the Indira-Mujib Pact; and there
were so many Acts But in spite of ail
these,....
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THE DEPUTY CHAIRMAN: Please take
your scat, Arun Kumarji.

DR. ARUN KUMAR
....... there is discrimination.

THE DEPUTY CHAIRMAN: Please take
your seat now. You are talking in
the larger interest........... {Interruptions)....
Let the Home Minister reply. We should give
some time for the Home Minister to reply.

DR. ARUN KUMAR SARMA;
Madam, please excuse me for getting
emotional. I am making a very pertinent point
relating to the integrity of the country.

THE DEPUTY CHAIRMAN: 1 do
understand. Please sit down.

DR. ARUN KUMAR SARMA: I hope the
hon. Minister will be kind enough to inform
us what the proposition for making a register
of citizens in future is and what the proposal
for amending the IMDPA is.
...{Interruptions)....

THE DEPUTY CHAIRMAN: Please sit
down. Now that is enough. ...{Interruptions)...
You have repeated it. I remember every word
of it. Please sit down. ... ( S¥dYTH ) ... 39
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WINT T, F9T8d AT, 9B By AaRIH
& ol Ig AW S § 39 AGA B BIs
WRER AT AT BT ORI A1 Hp, AR
PR, IAB! S HIAT U, T PIs IE $E
FHM 3 IEN i SeihTer SHR aRf T8 2
saferg fedt ok 71 581 @t et 81 & 3o @t
3R A P f&ar fb ge 351 ¢ Rued] fos Ao
B H 39 99T S M | T8 SIal Sl gr5oiid
A PE1 8, § T P, Afhd H81 gon &, H o
8l e w6 6 89 39 9 & %8 & & B
FEdl & f5 geivTd SHRE &1 a1 a1yl
IGH fqerd R8T 81 BT bedl & b TR Bl
goiliTel gHiE & o SUdT NgScInls BRb
fEUIE &1 =RV T8 W BT Hadl & 3R I
BT BT HA B ol 59 WHR 7 o1t
P Y a1 & W1 T8 81 W U 3fips T
AERTS & WRGR AT 1995 § a7Ts 3R I0H Bal
T B 94 AN BI AT 1 @ 8, § <% §
1994 7 617 ST T HOTT TRAT, 1993 § 490 AT 6T
TSI T, 1992 § 596 NN BT FolT 1T, 1191 |
750 G DT SIT AT, 1990 § 736 TN Bl ol
TR, 39 MYR WX 6 A &7 <2ft €, seivre
SHRICH 21 SHIfTY ST 91T T 3@ ©1 I8 ofdl
foree €, § I9H 721 11Tl I8 B S 39 B
P 3N, BRI Ude & A 3R U vae
& AT | T S e 8| § e g b
ugell aR YT 83T &, $9Y UBA o Al Bl
Tl TR 99 HH TE F-TR 9 @ 989
TE g8 ofeT A1 S I8 2 f5 |1 sy
WHR $H AW H AT-3e efehHIv +
Y| 931 it g8 99 TReliad a9 St 7 &a
5 TR WHR 7 el & &9 el siiicd &%
feurce™ & Raatms T8 8, g9! MUl $7 91
R ¢ f& o1g afth S ufeaw e &1 X8 aren
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o1 =Ry, # I q¥I RE W HeAd g b
VAT 3FR & 1 I8 WRIR TTod &1 & 3mae!
qATerS [ g1 1 Bel T &b A9 dl @reft
Y el B WRBR A T BET 8, TERTE
P ARBR 7 VAT BEl 2. | ST HEBY YT
Hol QX1 B ol #9 wol qr1 7181 fpar, § 59
P qIE W YA Bl qHEIT g H®ifd g a1
w2 % w5 ST Agd o 8l A @t
ATHR AT Aol TaHe BT & AR Saille
foha R § 5 31 engSIns Y iR 3y
o &, oif ga SR dgad Tade @1
2, 399 ¥ $3R T8 B 81 §, WIPR IR @
gl I9F Jrave W 7§ 39 vy § 18 9@
ot R & T fordl Ry swe 5 g9
e 7l B WHR 3 gdTs AT 78Rg b
WHR 7 g3l SHHT BRI o7 fF —felt
inhibited because of the fact that the situation

has been referred to the High Court of Cal-
cutta, BADT F BTSHIC | AFC Y& 81 77
2, A1 § Bg [P e RIS 979 1 3Is A1 I8
i S 781 €1 98 BoAdd & 8 a1 ¥, I8
dl B1as] & & ardl 9, 98 1 AieieT B 8
arel &1, H el Bl [hdll T8l a b H S Bl
ff S Wede <ar e &1 e aefF 39 g
PIc fhar 2, ST ufead d97dl & Ashel o Hel,
- transpires prima facie that some of these
Bengal-speaking people who were
brought to be pushed back to Bangladesh
arc Indian citizens and- are residents of
some districts of West Bengal." That is
not all. The Chief Secretary of West
Bengal goes on to add, "If this fact is
established, then the preceding actions
could have been more circumspect”. You
see the language. That means, 1 feel, if
they were really the residents of some
districts of West Bengal ...(Interrup
tions)

SHRI NILOTPAL BASU: Madam,
just one minute ........... (Interruptions).........

SHRIL.K. ADVANI: Please let me
complete. (Interruptions)......... Nilotpalji,
you had your say............ (Interruptions).........
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THE DEPUTY CHAIRMAN: Nilotpalji,
please let him complete.

SHRI L.K. ADVANI: In so far as these 94
are concerned, I am not going to make any
pronouncement because this is matter which is
before the court of lav/. You have made
everything. You have virtually accu.scd the
Maharashtra Government of abusing the
authority, doing this police act, doing that act
and everything. I think, so far as the entire

debate is concerned, ﬁw, S IS 3R
e qrg # T2 oft &R feflt 7 o 59 W
wfrfshan gee T8 o1 a1 3 &1 Wivor 9 3R R
ST WTYUTT & PHIROT H ST B Bl ST=ovd T8l
gz wT9oT 91, e g IR 1 1 3R ERT
TAR WRTT AIMET BTl A ST STT-37eTT &,
AT T8 ST 39 91 &1 AN e £ 16 1
don't call it an illegal infiltration ifd
e ¥ § U fSog 8H1 @iyl sfdem
% f$o1g &1 21 For the bulk of those who ®TH
=Ry, dem A1fey SAfery o o € iR dfd
FARY AT BT GRan g WAl § A1 9.l @
X T © 5 39 # et ot A a1 gRer &,
IE 9 DI Ul & b I U9 @R b BROT
T&T | $Afheg e BIB! BH goTl &, oifhd I8t
TR {9T T8I §, ARS8l 21 5 R # I8
oM ® &R gt ey # oft &\ o Aned €l
Sy § 39 U8l Bl bR Rl § fb S
T B & Ieeied H AR 81 B 918y
P 8 B AUAT M B G861 gAY AR I8
TH AR IR & IR 98 99 g9 WRAR
3T & 9 g 9t A 8 i 2 6 H g
TE AR ¢ IS 2 a H 37 S¢ RIS Bl
Tt 7, # 81 HE SAAY 3R gl IR
el TSR - IE T B O T AWBR 7
YT B s T e IR 3 Ridio™
TG 3R SH! -1 89 A4-RIsa
BT W IRRER g T AT, g $ e
919 # - R IR g9ar €2

3R # 9! qa1 webel § b fUoet o o9
T < BT 9 FA1 TET WX o7s off a9 $Tb
12T 31T §Y STRYSTRAT 7, 376 311 9 &I, f&+
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Ugdl B HRT awhed e o, RT3
91 B 3R FET {5 79 331F 39 999 9
Tgd U= €, AMYh] Igl 37T 91 & Rifh
TN IE SN RSS! AT ATeTehT 79 | q1
& B {5 9l 9 M $9 BIE IHS ol
YBZHH W B Bl YoITS acll o | H A §
& o8 P W 9d T ¥ 39 9gd
HiSATEAT MY -] [8 HATTT Dl
HsTeR AT @ 8% gs off foad 89
R & I8 St o1 {5 gARY Ao @1 8
39 IR ¥, g avE ¥ 8H A1 A8 § iR
319 T& fohal 9 BRATS Bl ©§, $HBT R
faaRoT S9% WA <@ o #§9 SHd! ag
FEl {5 39 IR # # 9 W) F = w5t A
JATHR, I RIS AT PR, I
HATE PR HB BN AR $HH I-A1 AIel
N Afh 99 - A1 & W | STet
T 3R IR Bt ff AR % ®1 I8 Hga &F
SR T8l TS foh AR U A1 B ssieel
Hre el T W UM d 39 gHodlo &%
B ST T8 TS, AT BIS Beive?
IIEIRG AR W SADIE FMaRHAT TG
& Tt €1 99 A % U A1 ImIe #ie}
QAfBT TG &, S #R U 3MHR &b Aqrg
&% A, fIURIe & IR STHR THOTAU0 &
A1, Toifes MR & UM ST hadl &
& # 70 9 &1 8 W g, g3 A
ol & We ¥ ofeT g3 5 mifes
afber @1 Aificfhee @Ry, e
wHoflopT, fH=il THOUGo @1 Afcfhae
AIRYI SHHT ST IR el &, S IR
J fh 3 THR B avern F i aa §
R &R & BT AgSEST BTe U 8LEXD
AMR® BT U 8 3R BRI ARS, S
I8l W BT 7, SHH! fl T B, =R G
UBHR B &l ifhd A AIeIRB AR TR SHD
fRorv v 9% WRfe g9 ST IE Bl
DY I WRER G H & 81*

*fHe) AT QPR BIS TTereh! @l g1,
Y-8 9Hel | wmae e, a1 Se i Ber g

that is an aberration and that aberra
tion, I am sure, would be corrected in a
court of law. The matter is before a court
of law ......... {Interruptions)....
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2N} AEwe [l : HSH, T AT Ao S
2 3R B fifer Bed € I8 ImaNTSTTS
Al ... (FIIH ) ...

holzo " rf\,‘w:r,,l..m ‘5):4}
U S s a9 S s e
{---Oesds Isol--- b S o guidl

SHRI GURUDAS DAS GUPTA: Sir,
it was very unfortunate ....{Interrup
tions)..., The Home Minister has ab
solved and Government of Maharasthra
....[Interruptions)..............

SHRI TRILOKI NAIH CHATUR-VEDI:
That is an aberration ....{Interruptions)....

Sy : 9fsy gt wEdl oma W
93T 93 SITSY =Sl .. (A ...

st wHOdR Ay : AsH, oW ek
Refior & ar & it R o man €, saat
IHTS A BTeT TS Micommunal passion in
the country.

SHRI MD. SALIM: Madam, I would
like to draw your attention to the last

sentence of the Home Minister. I con
demn it ................ {Interruptions)....

THE DEPUTY CHAIRMAN: 1 did
not hear it............... {Interruptions).... If
every

body speaks at the same time, I cannot
hear and F will not give any ruling.
....[Interruptions).... Please sit down. Let
me hear the Home Minister
............................... {Interrup

SHRI QJJRODAS DAS GUPTA: Madam, he

has given a clean chit to the Government of
Mabharashtra. It is very unfortunate* ....(
Mttaptions)....

THE. DEPUTY CHAIRMAN: Please
sit down........... (Interruptions)....

*Expunged as order by the Chair.
[]Transliteration in Arabic script
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&9 99 e A1 $© JHst A T8l A, Th
B JATaTST HHST H 3 bl B

Mr. Home Minister, they are worried
about one thing. Shri Salim raised certain
relevant points. He said that some ad
dresses were not given and the Act was
also not mentioned. Please make an in
quiry about it so that the Members are
satisfied. Your answer was good. But
they raised those questions also. If you
don't have information just now, please
find it out. It has happened in a State.
Please inquire about it from the State
Government and them tell then {In
terruptions).... Just a minute. Let us dis
cuss it in a peaceful manner. You are
worried about the people. They are wor
ried about the country. We are worried
about the country. Let us also think
about it. Let the Home Minister make an
inquiry. If he wants to say something, I
will allow him.

N AT HT ITSATON : HE AT, A Y H €l
Wﬁ?‘?zlw%mﬁ?,lhave not

gone into them. I do not know who has filed
the writ petitions in the Calcutta High Court. I do
not know which districts they belong to. The
West Bengal Government has said that they
belonged to such and such districts. It is
because these cases are before the High Court
that I am not concerned with them. Nor do I
think that it would be right on my part to be
making enquiries either from the Maharashtra
Government or from the West Bengal
Government as to whom they are referring
because the matter will be dealt with by the
Court. But I said, so far as what the
Maharashtra Government has told me, they
told me about the procedure. They may be
wrong in certain cases. Even the Court might
have heard in certain cases. After all, they had
been permitted by the Metropolitan Magis-
trate. He might have heard them. That error of
his can be corrected only by a superior court
and which will be corrected. That is all that I
have said. Furthermore, I would like to stress
that in this matter, even the Government of
India has a mind in respect of
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this large body of people who are illegal
immigrants. That is borne in mind by all the
States. Therefore, I do propose, as I said
earlier, to call all the

Chief Ministers, tell them about the scheme
and discuss perhaps their attitude towards even
those who are illegal immigrants today and
about whom under the law they are required to
take all this action. There can be a different
approach. Immediately I have thought of
suggesting to the Home Secretary to call the
Chief Secretaries of the two States and see to
it that this particular episode is sorted out in a
proper manner.

SHRI S.B. CHAVAN (Maharashtra): May
I put one question? {Interruptions).

THE DEPUTY CHAIRMAN: Let Chavan
Saheb ask. He was rhe Home Minister before.

SHRI S.B. CHAVAN : The point which the
hon. Home Minister was making is in the
context of the 94 kpeople whose cases are
pending in the Calcutta
High Court.
¢k
**A value judgement on a case which is
pending before the Court...(//iferrwp-
Uons)...

THE DEPUTY CHAIRMAN: Let him
say,,.(Interruptions)... 1 wil check the record.

SHRI S.B. CHAVAN : This is theon-12y
point. The Maharashtra Government has not
done imything lese. It is in the context of 94
cases only.

SHRI L.K. ADVANT: I said, there may be
aberrations; there may be mis-
takes...(Interruptions)...

SHRI S.B. CHAVAN : Aberration is a
totally different matter...{Interruptions)...

ST : @i @I 72T 1 e & forg)
W (TYTH)
SHRI S.B. CHAVAN : Ultimately it is the

Court which has to pass judgement. Before the
Court passes any judgement,

..{Interruptions)...

*Expunged as ordered by the Chair.
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THE DEPUTY CHAIRMAN: No more
discussion... (Interruptions)...

SHRI M. VENKAIAH
Madam, I am on a point of order

THE DEPUTY CHAIRMAN: First, let me
please point out a procedure. We do not discuss
in the House anything which is before a court.
The basic reason is that we do not want the court
opinion to be directed in a particular direction.
Now, I would request the Home Minister that if he
has said that the Maharashtra Government has not
done any mistake, please withdraw it because let the
court decide... (Interruptions) 34 é’%{’ (.

G ) .... 3T AN Bl DT ... (FGEH) ...

NAIDU:

I can handle (Interruptions) <Rgy,
3TIP! U 1T IS ... (G ) ... He is a
very capable person. That is why today Mr.
Advani is the Home Minister and not you. So,
let him answer. When you become the Home
Minister, I will give you the same respect in this
House if I am still here. So, let the Home
Minister handle it. He has handled it very well.
The only problem is that as the matter is sub
Jjudice, let us not make any comment in this
House. It is our tradition, our custom., our
requirement, that we do not discuss any sub judice
matter. And we should not say whether any
Government Jias done right or wrong. Let the
Court decide whether it is right or womg.” That is
the final thing and no more discussion on it...
(Interruptions)

SHRI M. VENKAIAH NAIDU:
Madam. I am on a point of order.

THE DEPUTY CHAIRMAN: No point
of order. The matter is over.

[RAJYA SABHA]
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ﬁﬁaﬁ'ﬂ"ﬁﬂﬂ:ﬁ@ﬂ,mﬂﬁﬁﬂé ST
TFAUST BT A1RY) .. (e )

oAl : omg A 9y L. (FEYE ) 93
MY, TR JIe B SToxd 781 &l ... (T )
B9 MR |18d, SMue! gERl S8 ST & ... (
LT ) ITTID! ST B

There was a matter. That bomb blast thmg was
there. But I believe you are busy there. Have
you made the statement in the other House?

SHRI L.K. ADVANI: Yes, already.

THE DEPUTY CHAIRMAN: Now, there are
certain clarifications. But I will take the opinion
of the House. The Home Minister has business in
the other House, we should let him go.
(Interruptions)

SHRI MD. SALIM: After disposing of this
thing.

THE DEPUTY CHAIRMAN: ThaJ matter is
over. He said it and I gave my ruling. I will go into
the record. I will go by whatever the procedure of
the House has been in the past. We will not deviate
from our practice. Are you statisfied?
(Interruptions) Just a minute. (Interruptions)
Let me complete. (Interruptions) Venkaiahji,
when the Chair is speaking, if you don't interrupt it
will be better for the House. The Home Minister
will reply ( IqHTT ) Wﬂﬁéﬁq,mﬂm—g\?ﬁ
A Gle PY Fdord "ol 98 3P oy =gl 8,
31mg ot <fHel €1 9% 299 & o A A BT gl ..
(=au)

N Freirat 1y agadt : A<, § .. (FTHH)

JuHTafl : U e, 3T oR i 98T a1 o
BIdil €, T fie afey ol
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2 Prefiat =1 agadt : § 91 gag 4 dren
TET g1 4 Al SATIeT AT AT KT

THE DEPUTY CHAIRMAN: That doesn't
mean that you should speak now. X1 Il 3R
91 81 SITY il § 8 BT § FAlRBheR b aR
H ISP 918 317 b | TR AT TP qIfery, Jo
BIg VRIS T8 €

N Prefiot T agdel - g3 A aE
EiNN

THE DEPUTY CHAIRMAN: The problem is
that we can take up clarifications on the bomb
blast in Delhi at another time. That matter is
over. Now, we have a discussion on the Industry
Ministry, 3Te! &RIT AT &7

it Brelient 1 Igdet : 3T I8 FEl Pl
o Sl F8T BT BIIGT I &l AT & AR
g TR % o 1S et U 7 B AR
% ¥CeHe | ol f TR R & D Bl
AP G H qH ot AT T8 BT,
I BEl fF A I ISR wial fhar ag
TS o1, ISP WSR & SR H el
PIS AN B Fhall 8, 1 I8 TR AFeHE
AN IR IR AU HIR &b 94T H Blg Al
Ig 81 BT b BRI B WHR &1 TaRH a8
|EEl ... (Fau)

SR : 37 MY AT g9 B 18T I
R 91l Y 7B B

I will answer him. He is addressing the Chair. If
he is addressing the Members, then you can react. [
agree with you, Oiaturvediji. I will look at the
records. The question that was raised in the
House was about not following a proper procedure.
That was the basic thing. No Act was mentioned
when these people were arrested. When we
arrest somebody, we do put an 3TTIHT HrefH g
{3 BIS BT @MY AT 317Y Bt b1 S T8l
B Fhd| This is a wrong procedure, 3R &9
JMIP! PO PHed & ql PFT & ded ol g4
B4 A Wl dlefd 8, A1 98 PIA Bl R4 811
=Y FET A1 el |red - So1g 1l That is
the only thing.

SHRI B.P. SINGHAL (Uttar Pradesh):
These people had been sent not by Maharashtra
Government's order, but by the order of a
Metropolitan Magistrate.
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Now, till such time as the Magistrate's opinion is
not reversed, it wjll have to be hetd as valid.
What is wrong with it?

THE DEPUTY CHAIRMAN: I will tell you
one thing. The matter is closed because the Home
Minister has gone. I don't want to reopen the
discussion which has taken hours in this House. I
am not reopening the issue after the Home
Minister has replied. If anybody wants to raise any
other issue, I wiU permit it. Otherwise, the
whole issue will be reopened with the Home
Minister not being there.

SHRI M. VENKAIAH NAIDU: Madam, I
have a submission. The issue that was discussed
here since morning is pending before the Calcutta
High Court. I am trying to understand myself.
Just now the Chair has ruled that on a matter which
is sub judice and pending before the Calcutta
High Court, no comment should be made. The
Home Minbtei made some comment. You were
kind enough to say that you will go through the
record and all that. My only submit sion is that
what has been happening since morning till now
was precisely the same. Motives were attributed,
names were taken and the Police was also
named.

The matter is pending there...(/n(wrup-tions)...

THE DEPUTY CHAIRMAN: You are
mixing it up. I will explain to you.
{Interruptions)...

SHRI M. VENKAIAH NAIDU: I am not
asking the Chair to explain. Kmdly guide me. 1
have no right to ask 'the Chair also to explain to
me. I am only requesting for guidance.
...(/nteirup-tions)... 1 can make thousands of
comments on him.*

*... (Interruptions)...

THE DEPUTY CHAIRMAN: Don't fight
and argue over here. You address the Chaf7
Mr.Salim. rdease sit down.



359  Statement

SHRI MD. SALIM: He is threatening me
before the House.

(Interruptions)...*
(Interruptions)...

SHRI M. VENKAIAH NAIDU: *
...(Interruptions)... You are a senior
Member and be considerate to others. Don't
make charges against Members who are
speaking.

IgRUMRT : dhAT S, SRT e AT oM
37?1 have listened to you. As I said, once I
have given my ruling, once the Home Minister
is gone, once the matter is closed, I will not open
it again. Please don't ask any question and don't
comment anything. I will look at the record. The
permission was given by the Chair. My ruling was
only specific whether at a particular point of time
the procedure and rules were being adhered to.
I wanted to see whether they were adhered to or
not. What the Home Minister said was objected
to. The Home Minister agreed to it.

SHRI M. VENKAIAH NAIDU: I am not
talking about that.

THE DEPUTY CHAIRMAN: Now
that matter is dose....(Interruptions)... 1
am not listening to anything. Why don't
you understand it? If you are going to
speak on the same subject, I$;am not
going to hear you.

IR AT 9 vy ) gl @ &8 . (
I ) ...

SHRI M. VENKAIAH NAIDU: I am not
going to speak at all. They were requesting the
Chair to expunge such remarks which were made
with reference to the matter pending in the
Calcutta High Court. Then why were charges
made against the Maharashtra Government and
Mumbai Police in particular? The matter is
pending in the court. Expunged as ordered by
the Chair.

THE DEPUTY CHAIRMAN; The matter is
not pending about the Maharashtra police
alone. It has other

[RAJYA SABHA)
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ramifications. There are different matters which
are pending. I will look at the record, I assure
the House, and see what is there. Okay. Now that
matter is dose. Now we take up discussion on the
working of the Ministry of Industry.

SHRI GURUDAS DAS GUPTA: Madam,
where is the Minister of Industry?
(Interruptions)...

SHRI JAYANT KUMAR MALH-QUTRA
(Uttar Pradesh): Madam, it is a very serious
matter. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Badal is
here. Mr. Badai never comes here so often, so
we don't know. Please sit down.
...(Interruptions)... Did we have lunch hour
today?

SOME HON. MEMBERS: No.

THE DEPUTY CHAIRMAN: It is not fair that
all of wus should keep on working.
...(Interruptions)...

SHRI JAYANT KUMAR MALH-OUTRA:
Madam, it is a very serious subject.

THE DEPUTY CHAIRMAN: Tomorrow, we
don't have Question Hour. I think we can take it
up. If the House so agrees, I have no problem. I
can sit.

0 fIora FAR Ae@A : f$H, B 6w
BT ST TI-HE BT o B, SHb AU el BT
TS X1 17 U f¥de 5 aRg a1 € Ao 2

The Business Advisory Committee has already
fixed eight hours for tomorrow. This will again
happen tomorrow. Right from eleven to seven, we
have to sit for Government Business tomorrow.
The day after tomorrow's Business has also been
fixed. So, all the days Business has been fixed
which means the discussion on Industry will never
come up. We agreed to it and kept five hours for
it. ...(Interruptions)... The Minister is here.
...(Interruptions)...

SHRI SANTOSH BAGRODIA (Rajsthan):
Madam, five hours have been allocated for it. Do
we have five hours today?
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PROF. VIJAY KUMAR MALHOT-RA:
Yes, we can discuss it today.

SHRI JALALUDIN ANSARI (Bihar): Where
is the Minister of Industry?

SUHUMR : TH-Tdh HRP dIfeIT| 3T AT
| H FJl e §l .. (FEEIE ) ... Th-UdH
PP AV ... (FGIH) ...

PROF. VIJAY KUMAR MALHOT-RA: The
Cabinet Minister is in the other House.
...{Interruptions)...

SHRI SANTOSH BAGRODL\: He should
be present in this House.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI SUKHBIR
SINGH BADAL): He will be coming here very
shortly.

SHRI JAYANT KUMAR MALH-OUTRA:
Madam, this subject is very import.
...(Interruptions)...

THE DEPUTY CHAIRMAN: There is a
Parliamentary Affairs Minister. He should come
and tell us where the Cabinet Minister, who
happens to be the Leader of the House, is. It is a
five-hour debate which we are going to have. I
don't understand if Members are going to sit
without lunch for another five hours. If you are
willing to sit, please sit. ... {Interruptions)... Just a
Minute. ...{Interruptions)... It we keep on
saying that the debate should be started, I do
not know how we will conclude it. ...{Inter-
ruptions)... According to Mr. Malhotra there is a
full day's Business for  tomorrow.
...{Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Madam, I
suggest that we can sit up to eight o' clock and
...{Interruptions)...

THE DEPUTY CHAIRMAN: But, where is
the Minister?...(Interruptions)...

PROF. VIJAY KUMAR MALHOT-RA:
The Cabinet Minister is coming.
{Interruptions)...

THE DEPUTY CHAIRMAN: Shri Si-kander
Bakht Saheb has written a letter to the Chairman.
...{Interruptions)... Then we have two Half-an-
hour Discussions at 6.30 P.M. It is already
445P.M.
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It cannot be fmished today. ...{Interruptions)...

0 o FAR Te@ : o<y 9% AEd
3 IR T F 918 G B8 9 AT @ Bl (
AT )

AN HON. MEMBER: The Industry Minister
is not hefe. ...{Interruptions)...

THE DEPUTY CHAIRMAN: I have a letter
written to the Chairman by Shri Sikander Bakhtji
that he has business pending in the other House
where he”as to deal with it. Here in the Rajya
Sabha that Ministry is coming up for discussion.
So, how can he be at two places at a time? I
would request somebody should go and And
out as to at what time he would be coming.
There is no point in discussing the Ministry if the
concerned Minister is not here.

PROF. VIJAY KUMAR MALHOT-RA: He
will be coming at five. ... {Interruptions)...

SHRI MD. SALIM: We do not want Mr.
Malhotra to tell wus in this regard.
...{Interruptions )".. The Minister for Parliamentary
Affairs  should explain the  position.
...{Interruptions)...

IgqUTaf : JeE A S, 3y R e
I RRIRAWE? .. (G ) ...

Mo fasr HAR AR : 3HP! Fdcd © P
S W fSTmerd T80 81l ... (e )

A W THRH Sifed] : feH, w1 I8 gafep
g T aR < [&py &1 T & a1 &) <18H 15
e & forg wx feaT sl

Mo fsra AR wegn o7 Bl 15 e &
[EEASENEIRIINGE: i o B

THE DEPUTY CHAIRMAN: We can do
that. ...{Interruptions)... Mr. Badal, you have to
find out whether Mr. Sikander Bakhtji, who is
the senior Minister, will be available at five o'
clock.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI SUKHBIR
SINGH BADAL): Madam, I will check up and
inform. ...{Interruptions)...
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w0 T FoR AegT : #eH, 15 e & forg
B9 USST PRSI ... (SFGEH) ...

JU[HTIRT : 1 BT 9 &1 bl &, WM Bl
ol 81 Hehell 8, IR ST 1 41 81 Hebell & W The
point is that this is not the way to run the
Government.

Sikander Bakht Saheb is busy and has written
that he has not given any speciHc time that he will
come at a particular point of time. Everytime Mr.
Malhotra is coming to the rescue of the House. He
is taking all the responsibilities. We thank him for
that because he 1is taking most of the
responsibilities of running the Government on
behalf of the Government. But, there is nobody
else.

Teh AT Ge<d : §7cb] Hal g1 IRTT ... (
AU ) ...

THE DEPUTY CHAIRMAN: I would be very
happy if he becomes because at-lest he will be
in our House.

0o fasr AR weem : anft 9w % fog
VST PR SN .. () ...

THE DEPUTY CHAIRMAN: I adjourn the
House till 5.30 P.M for tea.

The House then adjourned at forty-eight
minutes past four of the
look.

The House re“sembled at thirty four
minutes past five of the clock.

The Deputy Chairman, in the Chair

it s B wiaw : few, AW V@ gIIE B
HEW A7 BB G | 37 Y & e g S
fwe & S &1 g8 a1 9o aren vy 2
AE JIE I AR 93 g 7, ARG efee |
o gU &1 3feI 39 faw 3 &t of foram S

THE DEPUTY CHAIRMAN: I had also a
discussion in my chamber. I think, Ave hours have
been allocated for the discussion on the working of
the Ministry of Industry. Though Mr. Sikander
Bakht, the Minister concerned and the Leader of
the House is here, the Members feel that there
should not be any broken discussion on the
subject. So, we can take it up

(RAJYA SABHA]
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tomorrow. Tomorrow we have no Question
Hour. So, we can start the discussion at 11
o'clock and finish it as soon as possible. It is
not necessary that we should have the
discussion for full five hours, that have been
allotted. If we really want to discuss it
thoroughly even four hours' discussion is
enough. So, accordingly we can talk to the
Members and we can even reduce its time, so
that the discussion is meaningful and over
...{Interruptions).. So, now we have two half-
an-hour discussions at 6 o'clock. But, the
Minister of Agriculture is not here
...(Interruptions)...

SHRI SANGH PRIYA GAUTAM: The
Labour Minister is also not here.

THE DEPUTY CHAIRMAN: Yes, the
Labour Minister is also not here because they
did not know that we have preponed it. We
had not taken the decision earlier. We have
decided it now ...{Interruptions)... No, no
Special Mentions. Special Mentions are
coming like a ...{Interruptions)... So, now "we
have about 25 minutes, if the House agrees
we can adjourn till the Minister comes ...{In-
terruptions)... Because, the Minister did not
know that we have changed the decision.
...(Interruptions)... Yes, one Minister is
dealing with both the subjects. We cannot sit
in a vacuum ...{Interruptions). .

SHRI JOHN. F. FERNANDES: Madam,
the Salaries Bill is pending with the
Government. The Minister for Parliamentary
Affairs had assured that the Cabinet will
reconsider the matter. So, I want to have a
response from the Leader of the House
whether the Government is serious about it or
not. {Interruptions).. It is not only the
question of the salary of Members of
Parliament, but also of Parliament officials.
The judiciary has increased the salary of its
employees. The Fifth Pay Commission's
report has come into force. I do not know why
we are being discriminated  against
...{Interruptions)...

THE DEPUTY CHAIRMAN: I would not
like him Jo make any comment on it.
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'yes' or 'no' because 1 had some discussions in
this matter, which we are taking up with the
Government in a different way. Till that is
over, he should not comment.

If he wants to say something else, that is
different. {Interruptions)

THE MINISTER OF INDUSTRY (SHRI
SIKANDER BAKHT): Madam, I am
tongue'tied. But, my heart is wilh Mr. John.

it < frg i : 3@ SHR & IR, BR
Fisfhe RS |

SUHIMfy - U sRifafdd sa w59
BRI, SHR R I

because both the Houses of Parliament have
constituted several committees. It is not just this
Government which is cén-cerned with this, but it
is ...(Interruptions)... It is not only this
Government, but the previous Government also
had this problem. (Interruptions) So, we wil'
discuss this matter and take it up tomorrow.
(Interruptions)

A duier gEtt - S qAeEE a6l 2
fafr) & Tz = oft feem <iRTe = e iferg
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TIIRY W T QfTY, g diferar
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@ § % 89N P Wigavd SRa U9 § S
T € 6 a8 $E a7 ek S 319 wot
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SYRUTIRT : NP 9T A18d &7 I8 Hal
T T g1 e anmud w1 & 3R fewmT srosi
ﬁlﬁ?ﬁ % 72T B1 He feels that his mind is not

here. Now, we are having the half-an-hour
discussion.

HALF-AN-HOUR DISCUSSION

On Points Arising out of Answer to Starred
Question No. 422 given on 16th July, 1998
regarding growth of fisheries wealth

SHRI A. VIJAYA RAGHAVAN (Kerala):
This Half-an-Hour discussion is related to a very
important problem faced by the fishermen in our
society. There are nearly 2 million fishermen
families in our country. They are facing serious
problem for their livelihood because of the
introduction of large-scale Ashing by big trawlers
and it has an adverse impact on fishing.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): in the Chair.

Sir, the fishermen are totally different from
others in our society. For example, if a worker is
working in a factory, he has to interact with others
on the way to his factory, he has to board a bus or
walk through a street or something like that.
Fishermen do their work in the sea. Their
interaction with the society is comparatively less.
They are the most exploited section of our society.
They are the most backward in our society. So,
this is a matter which is very much concerned
with the most backward section of our society.
But if you go into the history of our freedom
movement, the fishermen community resisted the
foreigners under the leadership of Kunjali
Maraikar. It is there in the history of Kerala that
he



